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Friday, 7th September 1956

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RESOLUTION RE. SECOND FIVE
YEAR PLAN-—continued.

THE MINISTER Fror FINANCE
(SHR1 T. T. KRISHNAMACHARI): MTr.
Chairman, at the outset, I would like to
apologise to the honourable House for
intervening in this discussion at this
stage. I have not had the good for-
tune of being present when the discus-
sion of the Plan was taken up and I
had, therefore, to largely depend on the
text of the speeches of hon. Members,
which I have gone through reasonably
carefully. Many hon. Members may
feel that 1 have missed the emphasis
in their speeches, but I would again
say that I would apologise to them. A
number of hon. Members have dealt
with certain aspects of the Plan,
about which I would like to say a few
words before the Prime Minister speaks
finally. I shall confine myself to the
remarks that fell from hon. Members
in regard to the problem of resources,
problem of deficit financing and foreign
exchange and price policy. To some
extent, these points have been covered
by my hon. colleague, the Minister for
Planning, but after he had made his
speech, 1 think three hon. Members in
particular laid emphasis on certain
defects in the Plan in regard to these
matters as it appeared to them. The
hon. Pandit Kunzru 'and Dr. Zakir
Hussain approached the Plan from two
different aspects. Both were sceptical
about the outcome. In the case of Dr.
Kunzru he said that the Plan was ambi-
tious. I think that 1is the general
impression that one got. In the case
of Dr. Zakir Hussain, he felt that the
Plan has become truncated and, there-
fore, is not likely to deliver us those
objectives that we have in view.

Sir, in the matter of planning for five
years ahead. I think there is room for
scepticism both ways. It is quite possible
for some people to feel. well, this can-
not be done. Tt is also possible for some
others to say, this is not enough. And
the very fact that there have been two
hon. Members, eminently respected out-
side this House and also in the House,
who have postulated two different view-
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points is the justification for the targets
that we have fixed in the Plan.

The question was raised by these Ion.
Members about the results of the First
Five Year Plan and about the fact
that we have not placed before this
House a precise evaluation of the
result of that Plan and I think they sup-
ported this charge by quoting from the
World Bank Mission Report, which has
inter alia mentioned that statistical
information in regard to the working of
the First Five Year Plan is not avail-
able. I must plead guilty to the fact
that we have not placed before this
House an accurate account of what we
conceive to be the results of the First
Five Year Plan; but that does not neces-
sarily mean that we should not go ahead
with the Second Five Year Plan. We
see broadly the trends of the First
Five Year Plan and we have drawn
from that experience in assessing what
we feel ought to be the Plan for the
future. In fact. in any matter of assess-
ment of the future, I think there can
be no precise yardstick and there must
be difference of  opinion. Supposing we
take this question of assessment of a
particular type of consumer goods or
services that we have need for in the
future, the man who is doing this work
will necessarily depend on certain facts
as they exist, certain demands that have
been created. and project his mind into
the future and make an assessment. A
statistical evaluation® only gives you
what the trend is. It cannot really deter-
mine what is going to happen in the
future and, therefore. if there are im-
perfections in the Plan, as they might
appear to hon. Members. I think they
are inevitable. If. on the other hand,
we make bold to make a claim that
this Rs. 4,800 crores that we have
envisaged is the last word and within
this Rs. 4,800 crores we must achieve
all the targets that we have set for our-
selves, 1 think any hon. Member, even
a tyro in economics would get up and
say—what utter fools the Govern-
ment are in taking such a view which
is avowedly teleologic, without being
aware of the conditions and limitations
that would come into being over a
period of five vears and asserting that
this is what they will do, no matter
what might happen. I do not suppose
the Government would easily fall into
that pit, even though the suggestion is
made. That, Sir, makes me feel that
scepticism generally about the Plan is
not a correct thing. The Prime Minis-
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ter would be able to tell the House
about our ambitions and aspirations in
regard to the Plan and I do not pro-
pose to labour on those points.

To come to some of the items enu-
merated by the hon. Pandit Kunzru, he
has taken the question of the alloca-
tion for the steel plants for which a
provision of Rs. 350 crores has been
made. And he envisages that there
would be a gap. I agree that there is a
gap. In fact, originally we thought that
the allocation that we needed would be
Rs. 425 crores. Maybe it has to be
stepped up by another Rs. 60 crores
now, partly because of the fact that
the capital goods that we need have
gone up and also, to a larger extent,
because of the fact that civil engineer-
ing cost in India has gone up and is
likely to go up. In fact, when we were
assessing the needs of civil engineering
in regard to the steel plants round about
July last year, we took the basis of
costs on the basis of what the railways
have done. Their base is 100 for 1939,
and their evaluation of the cost of civil
engineering, particularly in so far as
it affected them, would be somewhere
about 260 or 270 or between that. We
now find it would probably be nearer
320. So, civil engineering costs have
gone up and it is an inevitable fact. If
we did not make any cushion in the
Plan. the cushion is implied. It prices
rise there must be some consequences
following from that. Maybe that we
cannot raise resources to that extent
and the Plan will have to be shortened.
On the other hand, the very fact that
there is an increase in prices in certain
sectors might itself generate conditions
for us to tap. And so, speaking for
myself—though T am only a few days
old as Finance Minister—I would make
bold to say that what appears to me
today is not so much the paucity of
internal resources for the fulfilment of
this Plan, but rather other conditions
which might perhaps make it difficult
for us to achieve the targets set for
ourselves in this Plan, namely, the ques-
tion of foreign exchanege, the question
of prices all round. These factors are
somewhat more difficult to handle, to
envisage, to deal with than a mere
matter of raising resources. I do believe
in a country like this with 377
millinns nf people, provided we enthuse
the people—and we hope to—for the
Plan, we shall be able to raise the
resources. In any event, a Plan of the
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. extent and magnitude that it envisages

here—both in the public and the other
sectors—will, in the course of about
two or three years, generate a certain
amount of resources more than what
we have anticipated and provided for.
In many cases, the resources that we
can tap, which have been indicated in
the Plan, are rather conservative, and,
therefore, if that is the charge that my
hon. friend, Dr. Zakir Hussain, has
made, of our being conservative in the
estimates, I plead guilty. It is better
to be conservative, to know exactly to
what extent we can go and where the
cushioning is, rather than to go to the
extreme extent and plan. And if that
charge is made. 1 should plead guilty.

1t is true that, in so far as these
steel plants are concerned. there will be
a gap between the Plan figure and the
money that we will need. My own feel-
ing is that, if by spending a little more
on the steel plants, say Rs. 10 crorcs
more, we can accelerate production by
two months, I will be willing to do it,
because within the Plan period 1 will
be able to raise resources from the pro-
duction of the steel plants. I am men-
tioning this question of industrialisation
at this stage because I think it probably
fits in with the idea that the Plan itself
might have to be enlarged in so  far
as its expenditure is concerned in terms
of rupees, annas and pies.

Well, the charge was made bv Dr.

| Zakir Hussain that the plan as it was

envisaged in the Plan Frame had been
cut down on an arithmetical basis and
that the public sector industries  have
been to that extent badly affected. Well,
may be that he draws these conclusions
because of certain facts and informa-
tion which have come into his posses-
sion, but if he is merely giving these
ideas on the figures that we have given
in the Plan, T would say that in so far
as the basic or heavy industries are
concerned, we have not said the last
word, though, if T am going to diaw
on the results of the working of these
basic industries, it would not be during
the Plan period: it will necessarily have
to go to the Third Plan. We are at
the moment very seriously engaged in
exploring the possibilities of setting up
a heavv machine building plant and
some basic industrial plants which on
very rouch estimates, in so far as the
schemes that T have with me and which
T had the privilege of working on dur-
ing the last few weeks., are concerned,
might probably require Rs. 100 crores.
That is why T would like to tell my han.



3665 [ 7 SEP.

Resolution regarding

friend, Pandit Kunzru, that he is right
every time when he says that Rs. 4,800
crores do not cover all the things. I am
conscious of it, and I am not telling
people that I would be able to deliver
everything lock, stock and barrel, it
they provide me with Rs. 4,800 crores.
We will need more, and as 1 have
said, 1 would like to underline  once
again that the problem is a problem
not so much of internal resources but a
problem of foreign exchange, a problem
of finding the personnel, a problem of
maintaining prices.

Pandit Kunzru mentioned this fact
of foreign exchange. He said that our
estimates of Rs. 800 crores happen to
be an exaggerated estimate of what we
would be able to get. In his opinion,
only Rs. 500 crores will be available.
1 would like probably to speak on this
question some time later when we come
to the question of what we are doing
with regard to foreign exchange resour-
ces. After we had time to sit down
and take stock of the present position
and evolve a policy, that will be the
time when 1 should come before this
House and tell them what 1 propose to
do, but at the moment I would tell my
hon. friend, Pandit Kunzru, that, if it
is a mere matter of guessing—may I
put it to him very humbly—I am in a
better position to guess than the hon.
Member. I can also tell him that the
gap is not Rs. 800 crores. It is going
to be much more, and we are now think-
ing in terms of Rs. 1,200 crores. Well,
how am I to bridge it? There  are
certain possibilities, certain directions
in which we are already proceeding.
Some of the trade agreements that we
have concluded with those countries
which have trade connections with us
for supplying certain things to us
have been so arranged that our obliga-
tion to pay for the value of the goods
that they supply in terms of foreign
currency is obviated. We pay in rupees.
It means that they purchase goods in
this country to a large extent. Any hon.
Member who is an economist like my
hon. friend, Mr. Kishen Chand, may
get up and say, “Would it not be deny-
ing to our own people the goods and
services that we are going to supply
them? Or would vou change vour
pattern of trade? Where is the question
of foreign exchange saving?” I am
expecting—may be it is not a correct
expectation—that the bulk of the goods
that we will supply to these countries

in return for the goods that we will |

get from them will be additional to our -
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export target as it exists today, but
even so, after providing for all this,
if I can still say that the gap is only
Rs. 800 crores, I shall be happy. My
hon. friend, Pandit Kunzru, mentioned
about the recent agreement that we have
entered into with the United States of
America under what they call Public
Law No. 480. I would certainly like
to say that we are very grateful that
this has been done. It saves us foreign
exchange to the tune of Rs. 160 to
Rs. 170 crores, but from that Pandit
Kunzru has been deducing a figure. I
am only concerned now, as I said, with
the foreign exchange aspect of it. It
gives me Rs. 160 to Rs. 170 crores. Its
consequences on our internal resources
are a different matter altogether. I am
not adding it to our internal resources
in toto. It may be that I have to give
a certain portion of it for the expendi-
ture of the American Embassy here,
and it may be that I have to give
some portion of it to the private enter-
prise  so-called. That incidentally,
might save me from providing finance
for certain sectors of private enterprise
like small-scale industries. But it is not
a matter which, in my opinion, is vital.
But the arithmetic of it is to be found
more or less in what it gives me in
terms of foreign exchange, and there-
fore 1 welcome it, and we are indeed
grateful to the United States Govern-
ment for having made it possible for
them to give us this help primarily, in
the matter of foreign exchange and
sccondarily, in the matter of foodgrains
and other essential commodities.

ProFr. HUMAYUN KABIR (West
Bengal): What repercussions is it likely
to have on our export of foodgrains
from India?

Surr T. T. KRISHNAMACHARTI:
We are not exporting any foodgrains
now. I do not anticipate that in the mea-
surable distance of time we will be
exporting foodgrains. If that contingency
ever happens, by that time the acree-
ment for import would have more or
less exhausted itself, and if we nre
in a position to export, say, after 1659
onwards, this agreement is not likely to
hinder us very much.

All that T can tell my hon. friend,
Pandit Kunzru, is that we realise that
there are weaknesses in the Plan, There
must be weaknesses in every plan when
the plan is being operated in a dynamic
economy; but things are changing. In
fact, sometimes we are rather happy
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that things change because it shows
that the economy is sound. If we find
that our targets are falsified as we are
finding in many categories, it is not
for me something to regret but a matter
for me to enthuse about. Of course, it
raises the problem for me to find the
goods and services necessary, but none-
theless, it is a challenge to our ability
to meet this situation rather than to
make us depressed.

Prof. Humayun Kabir said that we
are probably under-estimating the
resilience of our economy. Well, if the
Plan gives the impression, expounds
the view, that we are under-estimating
the resilience of our economy, let me
tell my hon. friend that I will ask the
Planning Commission to expunge that
portion. In fact, I am a great believer
in the resilience of our economy. I am
in complete agreement with him that
there is enough resilience that gives
room for hope, on which we can build,
but at the same time you should not
assume something for more than what
exists, but there 1s room for difference
of opinion.

I now come to Dr. Zakir Hussain's
criticism which is completely revealing
and which is singularly reminiscent of
many things that T have heard during
the last one year. I went through the
speech of my former colleague  and
predecessor in my office, Mr. Desh-
mukh, in the other House and 1 say
that he had to face the same problem:
that is to say, the charge that was levell-
ed against him as one of the architects
or draftsmen of the Plan was that the
Plan Frame idea had been given up,
that the targets envisaged in the Plan
Frame had been subordinated to certain
other targets and the Plan that was
presented to the public was a lopsided
effort intended specifically to benefit
certain classes.

I am afraid the source of informa-
tion or the literature that my hon.
friend Dr. Zakir Hussain had, must
have been more or less the same as
that used by hon. Members in the other
House. But if T may be pardoned for
using a bit of an economic jargon in
this connection, though T am not quite
competent to use it, the plan-frame is
a sketch. It is a pencil drawing before
an architect thinks of what the final
shape is going to be. May be that when
a man draws a pencil drawing on a
board, it resembles more like Epstein’s
effort, than anything which is® very
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clearly and precisely delineated, which
looks beautiful. 1t is massive, it is
huge in shape and is something mysteri-
ous. I would, therefore, claim that
when we, as a Government, accepted
the plan-frame, we intended it to con-
vey nothing more than what Epstein’s
work conveyed to the man who sees
it. The plan-frame is again an attempt
at what is called ‘macro-planning’, a
word which my predecessor used in
the other House, that is, a plan in a
big scale leaving the details out, the
details in various degrees to be filled up
after precisely evaluating each sector.
If in an attempted macro-planning, we
presented a particular picture and there-
after we started chiselling it to give
it a proper shape, I don’t think we
can be blamed for it. Besides, there
was no positive or definite attempt to
depart from the basic fundamentals. o
far as the objectives are concerned.
There was no question of alteration of
the plan. What we had in mind wus
hon. Members like Dr. Kunzru., a com-
petent critic who tore the plan 1o
pieces and said that it is farther away
from realities as they existed today and
how they will eventuate tomorrow and
the other fact mentioned by Dr. Zakir
Hussain is an illustration of his thesis
that the plan is largely an arithmetical
evaluation and therefore an arithmetical
pruning. I should say that in regard to
transport, Dr. Zakir Hussain said that
industry has suffered and transport has
benefited. If industry suffers and
transport benefits, who benefits by it?
Tt is private enterprise. So far as I am
concerned, [ have no particular fond-
ness for private enterprise nor have I
in the present circumstances, enough
time to think of private enterprise as
something formidable for which T must
make a place and provide against some
contingencies that might eventuate in
the private enterprise swallowing me
up. I was telling my Chief, the Prime
Minister, the fact that, as I read Dr.
Zakir Hussain’s speech yesterday, it
reminded me of a book which a friend
of mine who has written it presented
to me some months back and he has
told us something about socialism. I
am not going to quote but I would like

! hon. Members to rend Strachev’s honk,

the concluding portion of his book. op
‘Contemporary Capitalism’ where you
probablv would find a more vrerise
evaluation of socialism in the modern
context of events than anvthing that
can be put in a plan-frame of this
measure or that can be imagined by
anybody in the context of a total vlan.
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[ can agree that a plan-frame, or some
variation of it or perhaps a plan which
should not be changed to any great
extent, is possible in the context of a
total plan, but it is not possible that we
can think of total planning today in a
democratic set up. I would like only
to say to Dr. Zakir Hussain that as he
himself found, while he complained of
the allotment made for transport prac-
tically every hon. Member that spoke
on transport in this House and even m
the other House, blamed us for tne
paucity of funds allotted for transport.
Again, may | claim the easiest way ot
escape in a matter like this and say
“Well, we have done reasonably wisely
and taken the line of the golden mean™?
I admit, and I am sure my hon. col-
league the Railway Minister will admut,
that administratively the Railway equip-
ment today might be able to yield better
results or relatively better results but
at the same time it will be wrong on
his part or on anybody’s part to accept
that physically the resources are avail-
able for us to carry the increased ton-
nage that we will have to carry; and
it is not a question of starving private
enterprise or starving the private travel-
ler but it is a question of meeting the
needs of the people. Today, in the con-
text of what the -private enterprise does.
we realize that those instruments of
production in the hands of the private
enterprise, produce goods for the bene-
fit of the common man whom we serve
or whom we seek to serve. Merely by
the fact that private enterprise is some-
what benefited, you cannot say that ]
am not providing the common man
with something that he needs or ensur-
ing that he gets it. Therefore, the
argument that we have trimmed the
plan in such a way that we have taken
away the basic industries which will take
us on to the Third Five Year Plan and
put us in a better footing and have given
more to the Railways is not correct; nor
is it correct that we have heavily leaned
in the direction of private enterprise.

1t is undoubtedly an extreme process
and certainly a captivating argument to
say that if you produce steel, who uses
it? Private enterprise. But is not the
blacksmith who wuses it for producing
some articles for the common man
belonging to that private enterprise ? If
that is private enterprise, we want that
private enterprise, but if it is some-
body who wants to make money and
exploit the people, we don’t want that
private enterprise. Certainly we will
control that and see to it that somehow
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or other the exploitation carried on by
the private enterprise is completely eli-
minated even if it happened that a
proportion of private enterprises will

| have to go. Therefore, if you say private

enterprise is benefited. I say incidental-
ly many people benefit. If 1 produce
an article, the man who carries it, bene-
fits by it. The man who produces the
raw materials for it, benefits. I will
tell the hon. Member an experience that
I had 2% years back when I went to
Mysore State to see the Bhadravati Iron
Works. I was going up a little further
away to see the Jog Falls and 1 had
to stop at several towns on the way.
There was a great amount of enthusiasm
in the minds of the people living even
as far away as 50 miles from Bhadra-
vati, in regard to the expansion of the
Bhadravati works. It may be that the
particular works is owned by the
Mysore Government. It might easily
have been owned by private enterprise
but the people were very enthusiastic
about it and everybody wanted to know
if there was going to be expan-
sion there because the hamlet of
Bhadravati which had only a few huts
at one time, has become a pros-
perous town which feeds, both in
regard to rtaw nmaterials for the
industries and otherwise, an area going
as far as 50 miles further west
and therefore, it is not correct to say
that something is being done for the
private enterprise, but incidentally that
benefits the private enterprise also. 1
will agree that incidentally many people
to whom we don’t want the benefits to
go, get the benefit, but it is not intend-
ed, certainly not our intention in this
Plan, that private enterprise should
benefit. If private enterprise has utility.
as it undoubtedly has in the present
context of events, in the present con-
text of things, we are going to make
use of it largely because of the fact
that the existing apparatus of produc-
tion must be maintained.

The Prime Minister often used to
say that when we think in terms of the
Revolution, we should not think in
terms of the gap between the conditions
that existed before the Revolution and
the conditions that we want to exist
after the Revolution. The gap has to
be bridged and the bridging of that
gap is the philosophy of the socialism
that we think of or that we want to
follow. We want no gaps in our pro-
gress. 1 was reading the other day a
very interesting article, though per-
haps hackneyed in some parts of it, by
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an economic historian, Professor Rastov,
in the Economic Quarterly. There was
a very interesting survey of the take-
ofi in the economic growth in regard to
many countries. Of course the last two
places came to India and China. Both
these countries have the year 1952 as
the period for their take-off but if we
take-off, as we have more or less suc-
cesstully, and if we want to fly higher
and higher, there is no point in our
destroying  all the landing grounds.
because on something we will have to
land. Therefore, we keep the landing
ground till such time as we can build
more efficient ones. That is my answer
to Dr. Zakir Hussain both in regard to
private enterprise and in regard to the
changes made. Therefore, we planned
in such a manner that we are providing
not so much as what people wanted, not
so much as what the Railway Board
wanted, but in larger quantities, for
the purpose of railway development
which, to me, is a very necessary thing.
It is easy for critics to tell us that this
can be done and that can be done. I
undertook. about two and a half months
back, a personal inspection of the ports,
not because | was in charge of ports,
but because I wanted to see the con-
dition of the ports and their capacity
to meet the demands of the Five Year
Plan. We found that the estimates that
we had made of the ports’ needs and
the allotments we had made did noi
reallv coincide and we probably had
to find a little more for them.  That
is another argument for Dr. Kunzru.
For the ports you have to find another
Rs. 15 crores. Yes, we have to do it.
That is also a reply to Dr. Zakir Hus-
sain. When we took up the Plan Frame
we took it up as a basis on which to
proceed and we have no other option
except to proceed in the way in which
we have done. We are not in any sense,
forgetting the fact that basic industries
have got to be developed. I would
like to add in this connection that so
far as industries are concerned = we
have started thinking towards them
in terms of perspective planning. Our
thoughts are proceeding towards the
Third Five Year Plan, because there 1s
no gap between the Second Five Year
Plan and the Third Five Year Plan. 1t
is all one continuous process so far
as industrial development is concerned.
As a matter of illustration I can tell
you that we are at present trying to
grapple with the possible esiimates for
steel consumption during the Third
Plan and our economists and statisti-
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cians are quarrelling between the figures
of 12 million tons, 15 million tons and
18 million tons. Anyway, that will give
you an idea that we are thinking in
terms of three times or at least twice
the present economic progress. It may
be three times. In any case, we do
not propose to fall below that of double
the present rate of investment in this
particular Plan.

The other question that I would like
to deal with is the question of resources.
I have already mentioned that so far
as resources are concerned, broadly my
fears are essentially with regard to
foreign exchange and also with regard
to certain factors which are indicated
generally by the price levels rather than
because of the fact that we cannot
increase the resources internally to meet
our Plan needs. T cannot indicate at
this moment—I think it will be impru-
deat and it is never done, at least m
detail-—what type of resources we are
thinking of raising. This can only be
dealt with from time to time. Broadly
the Plan provides the frame and it
indicates the resources from each parti-
cular sector that we are thinking of
getting. The criticism, therefore, that
the Plan does not lay down concretely
how the resources under each head are
to be raised, is somewhat off the mark.
The important thing is 1o ensure that
the required resources are raised 1n
adequate measure and at the right time.
1 would like to tell this hon. House that
it is the intention of the Government
to pursue this path steadily and relent-
lessly.

Reference is made in this connection
to the report submitted to Government
by Prof. Kaldor. Government is giving
most careful consideration to these
proposals. A team of experts was sent
abroad to study the administrative and
other aspects of these proposals and the
matter is being gone into further. But
it must be remembered by hon. Mem-
bers who perhaps feel that this Kaldor
Report and the recommendations made
therein indicate the possibilities in res-
pect of resources, which are fairly rosy
and optimistic, that the proposals that
Prof. Kaldor has made are of a far-
reaching character, and they involve, it
I may use the word. a revamping of
our present tax structure. Nor am I
in a position to know or confirm that
hon. Members who *have been speaking
about this Kaldor Report and the pro-
posals contained therein do understand
the proposals and the rationale behind
them. The basic approach of Prof. Kal-



3673 Resolution regarding [ 7 SEP. 1956 ] Second Five Year Plan 3674
dor is to strengthen the incentive 1o ;| Prof. Kaldor’s main point is that any
work, save and to take risks and to | attempt to increase public saving
equalise the burden of taxes on  the | beyond a point by more and more pro-

salaried and the propertied classes. 1
would like hon. Members to mark the
particular emphasis that Prof. Kaldor
has put on the salaried and the proper-
ted classes. The normal conception
that we someumes have and which
has developed in us an allergy against
the salaried classes is notoriously con-
spicuous by its absence in Prof. Kal-
dor’s proposals. On the other  hand
he has emphasised the fact that in a
type of economy that we envisage the
salaried classes will have a large part to
play and therefore, some encourage-
ment will have to be given to them.
The annual tax on wealth is not a pro-
posal to tax wealth as such. Its pur-
pose is to tax the incomes derived from
wealth at a higher rate than- the incomes
derived from work. If I or somebody
else propose a tax of this nature. hon.
Members will have to admit that  its
statistical value is greater than its real
value. ;

Prof. Kaldor also proposes that the
present income-tax rates must be
reduced, that the maximum marginal
rate should be 45 per cent as against the
present rate of 92 per cent, in order
to accommodate the expenditure tax
and the tax on wealth. I do not know
how many hon. Members will support
a proposal of that nature, even assum-
ing that we have the complementary
proposals ready, because what will
appear to the eye will be the reduction
and not the complementary tax which
should bring in more money. Anyway,
we realise that it is not a thing that we
can accept straightaway, because imme-
diately it would mean an advantage to
the salaried classes of the  higher
income brackets. Therefore, it is neces-
sary to consider carefully how far
reduction in income-tax rates is possible
at the present stage. We have not made
up our minds whether or not Prof.
Kaldor’s proposals should be accepted
and if so, in what form. The significance
of these proposals should be understood
verv clearly. The central issue is the

manner in which Government  should
raise the resources required to be
invested in the public sector. We are

trying to increase the Government’s
share in the total investment. Resources

required for this investment may be
found in two ways, one by way of
public savings or by the transfer of

private savings to the public exchequer
by borrowing, or by deficit financing.

gressive income-taxation is self-frustrat-
ing in the sense that the direct gain to
the exchequer is more than offset by
the indirect losses to the community in
terms of the impairment of the incen-
tive 10 work, to save and to invest.
Essentially Prof. Kaldor is in favour of
encouraging savings in the interest of
investment in both the public and the
private sectors. His quest is for tech-

niques which will minimise the need
for confiscatory and inefficient taxes.
This is an approach which certainly

deserves attention. But it is not possible
to announce in advance, Government’s
decisions on Prof. Kaldor’s proposals.
All that one can say is that these pro-
posals are under examination.

Hon. Members have also suggested
that additional taxes should be mainly
by wav of direct taxes rather than by
indirect taxes. There can be mo quarrel
with the idea that the incidence of new
taxes must fall on the better-off classes.
But I would like to refer hon. Members
to the Taxation Enquiry Commission’s
Report which has emphasised that our
indirect taxes are mildlv progressive in
their incidence. And in regard to the
future, broadly in regard to the provid-
ing of the goods and the services to
the common man, where the production
of these goods fall short of the demand,
we have increasingly to use the device
of indirect taxes, perhaps to inhibit
consumption. Import duties may  be
effective and if they are. they should
be used to that effect. Excise duties also
have to be used for that purpose in
relatively mild doses.

I come next to the question of deficit
financing. Sir, the sum of .Rs. 1.200
crores that has been mentioned in the
Plan is considered by manv as being
excessive. In fact, economists in this
country are vying with each other in
attempting to put out stories or putting
out bogeys of possibilities that will ulti-
mately or eventually arise, so far as
the economy 1is concerned, when
inflation gathers momentum because of
this deficit financing.

But T would not be in a vosition
now to say precisely what would be the
amount of deficit financing that would
be necessary and that would be safe.
The figure of Rs. 1,200 crores does
not represent a target or something
which we will do or must do. It is quite
open to us to revise our attitude to
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deficit financing if circumstances so
require and it must also be remembered
that some portion of this deficit finan-
cing will be neutralised by withdrawals
from: accumulated Sterling Balances or
other types of foreign exchange that
make available to us goods and services
without sending goods and services in
return from this country. The first
Plan gathered momentum only towards
the middle of its course; even so, we
had a deficit of approximately Rs. 175
crores in 1955-56, as against the plan-
ned expenditure of Rs. 580 to Rs. 600
crores. The average expenditure on the
Plan per year in the Second Five Year
Plan comes to Rs. 960 crores, that is
60 per cent. more than the level reach-
ed in 1955-56. A Plan of this order
would inevitably cause some strain
on the economy, apart from deficit
financing. Even if we get foreign aid
and pump in that money, still the result
will more or less be the same, because
economy will start creeping unless there
are compensatory factors found  and
strengthened in the economy; but it is
a risk which we have inevitably to take
in any case. Our endeavour will be to
implement the Plan even if a smaller
order of deficit financing appears war-
ranted in the light of the circumstances
then prevailing. That brings me to the
key to this question of deficit financing.
In the other House, a challenge was
put to me by an hon. Member whether
we want in this Plan to restrict con-
sumption. I think that is adverted to by
the hon. Dr. Zakir Hussain also, in-
directly. May be, we will have to
restrict consumption but I would rather
not restrict consumption, what goes into
the consumption of the lower income
brackets, because. that is exactly the
main purpose in the Plan and I would
like, Sir, again to refer to the enigma
behind our planning. The engima
behind our Plan is the same—democra-
tic planning has got the same engima—
as democratic soclialisim because in
democratic socialism we have to define
the exact point at which freedom ends
and regimentation starts and regimenta-
tion has always got to be such that it
could be accepted freely by people,
voluntarily, and that is also the enginma
so far as democratic planning is con-
cerned. In a country which is ruled by a
democratic system, where a Parliamen-
tary democracy functions, I know, hon.
Members will tell me before long, “Oh,
you put up these taxes but what is to
happen to the people who are going to
ask, ‘why are these taxes put up?”
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That, Sir, represents the basic defect or
rather a difficulty in democratic plan-
ning. We have always to keep an eye
on what the people think about these
things and how far we can make them
tighten their belt. 1 hold the view,—
Sir, that is my personal view, not the
view of the Government or of the
Planning Commission,—that so far
as this country is concerned, austerity
in terms that is interpreted in certain
quarters is a luxury that only the rich
can afford; the poor man who has
already got his belt tightened cannot
tighten his belt any further. Therefore,
we have to think in terms of certain .
articles to be provided for them but I
agree certainly with hon. Members who
say that food and clothing must be pro-
vided for them. At the same time, there
is the other thing for which I am not
alone the guilty party—I share the guilt
with a number of other people—which
has resulted in there being a certain—
what you may call—elbow room in
certain industries. We should learn from
the lesson and, therefore,
we will have to provide for these
interests and this has a bearing on our
price policy. It has also to be found
precisely when a rise in agricultural
production or a rise in industrial pro-
duction, which is broad-based and the
benefits of which reach a large number
of people, will reflect itself in savings
like the marginal propensities; the mar-
ginal propensity to consume in  our
people is very pronounced and  there
are gaps. If an agriculturist has some
money surplus he takes some time to
know how to use it; he may buy some-
thing if he goes to a festival but ordi-
narily it is postponed consumption and
that gives both the strength and the
weakness of this economy and that is
because, the rate of marginal propensity
to consume is very high in this country
and, therefore, the elasticity in con-
sumption standards is high. That, as I
said, is a strength because you can do
without certain things. If I am thinking
of import control, I can stop  many
things which ordinarily in any other
country will fall within the non-luxury
and the necessary bracket because the
necessities in our case are not many but
it has also a weakness; we are primarily
concerned with raising that level. Other-
wise, planning will have no meaning.
Therefore, Sir, in the regimentation that
we have to impose, both in regard to
diversion of resources and in regard to
regulation of production from the public
sector to the private sector or vice
versa, whether it is a question of
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inhibiting imports and expanding ex-

[7 SEP.
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ports, whether it is a question of taxa- |

tion for the purpose of inhibiting con-
sumption, all these matters ultimately
revolve on what we are going to give to
the common man which will make him
enthusiastic of the Plan and I think that
the basic needs are that our price policy
has to be very carefully watched. We
shall use all resources that are available
to us to see that prices are at levels

which are reasonable, where consump- !

tion is to be inhibited, it is inhibited
only for a period of time—this 1s
necessary because it will take  some
time, a matter of eighteen months to
produce cloth. People must know that
any inhibition that we introduce by
means of taxes or the price policy
should necessarily have to be temporary
because I cannot tell the people that
for five years they will go without cloth
or for five years they will go without
bicycles, or for five years they will go
without houses, I can tell them that they
should go without these things for eight
months or ten months or eighteen
months. That is a possibility and that
is our main objective today. We should
maintain a price policy so far as the
necessities are concerned—and that
brings me practically to the end of mv
story—but for that purpose inevitably
we will have to have some controls. Our
method of controls is not physical, nor
is it total, and we are not accepting
total planning for the reasons that 1
have mentioned before. We are not
accepting total controls because of the
inevitable conflict that that will engen-
der between the State and the public
but we are thinking in terms of strate-
gic controls. The whole industrial set
up that we are envisaging is to get hold
of the strategic products. Dr. Zakir
Hussain said that we give steel to the
capitalists to fabricate but at the same
time, I can say, I hold the steel and
T can divert it to the small men to
manufacture things which are necessary
and the capitalists might be denied that
steel. We are thinking in terms of
strategic controls. We will have to
jmpose strategic controls in regard to
some of the necessities of life in order
to maintain a price policy.

This, Sir, practicallv brings me to the
end of the storv. We believe, what hon.
Members think that we have practicallv
exhausted our resources by assuming a
tarret of Rs. 4,800. is not correct. May
be Sir. this is not a verv fine mechs-
nism that we have: it is not one of those
modern diesel engines, it may probably
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be the old steam engine with a number
of leaks in its boiler which takes awav
its efficiency but what we propose to
do is to add a number of supercharges
to take off the steam that comes out
and then put it back again so that the
mechanism will move so that the engine
will run, and we hope to take that
engine, Sir, to the point of destination
in 1960-61 when, I think, people will
feel that they have been better off than
before, and then take it to the next
period of the Third Plan when, we hope,
this country will be one of the most
advanced countries of the world.

Tue PRIME MINISTER (SHRI
JawadArRLAL NEHRU) : Mr. Chairman,
Sir, my colleague the Finance Minister
has dealt with a number of very impor-
tant aspects of this Plan and this dis-
cussion, and thus my task is much the
easier. Nevertheless, when I think of
this Plan and the many points  that
have been raised in this discussion, 1
feel a little difficulty as to what I should
talk about. My own mind is filled with
excitement when I think of this Plan.
not that there is anything in this parti-
cular Plan by itself. It is a kind of a
skeleton if you like, of what we expecf
to achieve, but it does not appear 1o
me that it is merely a skeleton, But I
suppose my mind fills it with flesh and
blood and various other things which
make a healthy body, and when I think
of that, the variety of India’s activities
that will go to make up that result come
up before me and I could talk perhaps
sometimes not very relevantly but cer-
tainly continuously about so  many
aspects of this Plan because they have
been all of interest.

Now my colleague in the Sahitva
Akadami Mamasaheb Warerkar, spoke
here with warmth and earnestness about
the importance of song and dance and
literature and other cultural activities.

Sur1 V. K. DHAGE (Hyderabad):
And the theatre.

SHrt JAWAHARLAL NEHRU: And
the theatre. Well, I entirely agree with
him, as I agree with many other things,
and T wish him all success and 1 should
like to help him where I can. but then
I am to pull myself back and to put that
—not very important though—aspect
of a nation’s life to some kind of a
perspective in the Plan. I do believe
that all the material progress ,that we
might make will be sadly lacking in real
foundations if we do not advance on
the cultural plane and in the cultural
plane I include and give a very im-
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portant part to song and dance and
the theatre. I am not a person who
wants individuals or our people to be
deprived of the joy of life, to live dry
lives having no pleasure and wanting
others to take no pleasure at all in life.
Therefore I am entirely with him, but
I do not wish to discuss this matter now
and take up the time of the House. I
would say this, however, that during the
last few years, since our independence,
it has rejoined my heart to see the
progress we have made, may be we have
not put up great buildings, great national
theatres and the like, but I have
no doubt that there has been tremen-
dous progress among the people, and 1
have no doubt that this will bear fruit.

Now again Dr. Zakir Hussain
Professor Kabir referred to various
aspects, chiefly the education aspect
about which they know a great deal
and much more than I do. But I do
not propose to talk about education
here. It is obvious that the more we
can afford to spend upon it the better.
1t is obvious also that we can only
.spend upon it by spending less on
something else, and we have to balance
these things. But it is my belief that
while education in India requires
money, it is not the money aspect that
is the most important but other aspects,
and I think that eveén without any large
increase in our money allocations we
can and ought to improve the quality
and the quantity of our education.

Now Dr. Kunzru began his speech,
1 believe, by a remark which surprised
me, that is to say, he dealt for some-
time with his criticism of what he
thought was Government’s attitude in
regard to the dislike of criticism of this
Plan. I really do not know where he

and

has got this idea from. I asked my
colleague the Planning Minister. He
repudiated this allegation vigorously.

but leave out what he said. What 1
sav is: Look at the history of the past
few years, how we have dealt with the
question of planning, whether it was
the First Plan or the Second Plan,
whether it was the first preliminary Plan
or the second one, how we put it out
for criticism for months and  months
and months or the Second Plan again
put out for criticism before it was more
or less finalised, and of the period in
between—the amount of criticism we
have had of this, the amount of criti-
cism we have invited from India, all
over the world you may say, has been
prodigious, colossal, unprecedented and
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I am quite surprised that anyone should.
say that we discouraged criticism of
this Plan. After that we are continual-
ly criticising it ourselves quite apart
from others for, six months ago or
thereabouts, when we had this Plan,
more or less finalising it in the present
form, even then we said that there was
no finalily about it; we have to work
according to some plan; we shall work,
but we shall consider this. We shall
revise it from year to year, periodically,
and I am quite sure that, if we sit
down to-day six months after, if we sit
to write it, it will be somewhat different
from what it was six months ago. The
figures will be different, may be other
things will be different. There is no
finality except the determination and
final determination to go ahead. That
is the finality and that is the determina-
tion by which we shall hold.  There
can be no finality about this, not ‘only
because of the numerous factors which
change in India but also in regard 1o
other factors outside India. let us
suppose that some developments take
place, let us say, in regard to the Suez
Canal. It may powerfully affect our
planning. i hope no untoward develop-
ment takes place and I am not hinting
that it might take place. I merely men-
tion that for this reason that, apart from
other dangers, if our goods cannot
come here, our machinery cannot come
here easily, even the foodgrains that
we have indented for cannot come
here at the fixed time, well, we have
to think again. We have to think again
and may be we have to revise every
plan, may be we have to take all kinds
of special and emergency measures to
meet that situation. We believe in  a
changing situation all the time, and I
want this House to consider this
always from a dynamic point of view,
not static point of view, even this Plan.

Now it would serve a little purpose
if T started a discussion of the broad
aspects of the Plan, not in the sense
where this factory is-put or that. We
come to decisions after careful con-
sideration, mav be those decisions might
have been different if some wiser head
was applied to it. But the main thing
is, in discussing this Plan, the broad
approaches, broad trends, and even in
regard to those, we can and we should
vary them when we think they should
be varied. We have said that our
objective is a socialist structure of
society, and sometimes we have been
accused of being vague about that, and
sometimes we are told that we  have
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stolen the phrase from others who con-
sider it their monopoly. Now I accept
the fact that we have used that phrase
vaguely, and deliberately so, because
we want to escape that horrible contin-
gency of becoming slaves to our slo-
gans and prisoners to all kinds of
phrases, and we often find this happen-
ing to others. It is a dangerous thing
in a dynamic world to become just tied
up as a prisoner to some phrases and
slogans that we have been using. The
world changes and we remain with the
slogans left behind.

12 Noon

What is socialism? Well, I am  not
going to define it. But there are various
aspects and my colleague, the Finance
Minister, referred to a definition which
has appeared in Mr. John Strachey’s
recent book, an interesting definition.
No doubt, socialism certainly means an
approach to an egalitarian society, equa-
lity of opportunity and the like, but
socialism, I would venture to say, does
not mean an equality in poverty, an
equality in a very low level of existence,
I do not call that socialism. Socialism,
the very word praclically came  into
existence with the coming of the indus-
trial revolution. It came into existence
when the capacity of man to produce
more came in. Before that certainly
there have  been societies, well, even
what might be called, societies of some
kind of primitive communism; but
nobody calls that communism because
at that stage the level of the social
framework was so low—the level of pro-
duction—that nobody had anything; it
was at a low level ; nor when you talk
about communism do you think of, let
us say, the picture of some kind of
communist society that the great Plato
envisaged. You discuss these terms as
they grow, not in their historical and
dynamic concept. Socialism thus grew
up with the idea of the industrial
revolution. Marx came a 100 years ago
and thought and wrote about the deve-
lopment of the industrial revolution in
England at the beginning of the nine-
teenth century. He was a great man,
Marx, and everybody can profit by his
deep thinking but am I to be told that
what he said about 100 years ago about
England, or 150 years ago, is going to
apply to India or to any country? Tt is
simply fantastic and completely unjust
to Marx, if to nobody else. Marx is
reported to have said: “Save me from
the Marxists.”

So the position is that the idea, the
whole conception comes in when a new
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factor comes into the world and I sub-
mit that this new factor came in 200
years ago, if you like 250 years ago,
with the industrial revolution. Before
that, the capacity for production in
the world was so low that there was no
possibility of any real advance on that
material level. Well, advance did take
place. When that came in—this rapid-
ly increasing production—then one
could envisage a measure of equality
with higher standards and people began
to think first about what is called some
kind of a Utopian socialism, and then,
what was called, the scientific socialism
and the rest. The scientific socialism
of Marx, in a {arge measure, is com-
pletely out of date today. Why do 1
say so? Not because of the ideas of
Marx, but because things have changed.
That very science about which he
talked, the technological aspect which
he considered, has changed in such a
tremendously rapid way that the con-
clusions he drew do not apply today.
Take the United States of America and
the colossal apparatus of production
that they have built up. Forget capita-
lism and socialism; think of it in terms
of technology because it is technology
that governs the picture, not these terms
and phrases of ours. It is the develop-
ment of that technology, the power
resources and technology that has come
to the human being, that has changed
society. So wec may say that in order
to use those power resources and that
technology, this is a better method, the
socialist method or the other method.
That is a perfectly legitimate argument
but the basic thing is the technological
changes that have occurred and changed
the world and the basic thing is, the
Soviet Union after its revolution con-
centrating on becoming something like
America in the technological field
because America was most advanced
and they looked to America. They may
not like America in other ways but
they looked to America as the country
to be followed in the technological
field. Now, they have gone ahead of
course very greatly. In fact it was this
industrial revolution, or rather if T may
put it this way, it was the use of higher
techniques of produtcion that first
released humanity from the bondage of
poverty. Or it anyhow tended that way
and people began to think on those
lines and it is in the measure that man
has greater power resources and higher
techniques of production that we  go
towards equality in the world, not
merely by cutting people’s heads off and
bringing them to a dead low level ot
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existence. It is because of that that you
might say that if properly, used tech-
nology is the most powerful agent for
bringing about equality in the world.
Equality, apart from individual regional
equality, means that power can go
easily from one place to another; it
means that the Sahara desert can be
converted into a garden because power
can be brought easily, the technique of
production and the one hundred and
one things. 1 am venturing to mention
these matters to put this conception of
socialism etc. in a proper perspective.
To many of our friends, socialism
appears to mean, say, a continuous pro-
cess of nationalisation of this industry
and that industry. Now, undoubtedly
socialism believes in the State owning
the principal means of production in
order to use them for the advantage of
the public and so that they might not
be exploited for private advantage.
True; but the fact of nationalising this
industry or that industry does not mean
socialism; it has to be seen in the larger
context and larger perspective. It may
actually in effect be harmful. For the
time being when you do it, you do it
whether it is profitable or not. We talk
about capitalism and socialism and we
naturally dislike and ought to dislike
the big distances that exist in  India
between the very rich and the poor. 1t
should hurt every sensitive person.

There is this element apart from other |

things. There it is and we should try
and naturally our whole process and
our whole approach should be to re-
move these disparities., Nevertheless in
the act of removal of those disparities
if we succeed in doing something which
prevents our going ahead as a people,
then we have not served the people or
served the cause of socialism. If in the
act of doing that the productive appara-
tus suffers, the wealth producing appara-
tus suffers, then we have done it in
the wrong way. What we have done
may be right but we have done it in the
wrong way, producing wrong results.
We deal with land and in India
today we must remember, what do we
aim at in land? I take it we aim at in
land small holdings, peasant proprietors,
whatever the size may be. Tt should
not be much too small and uneconomic
but anyhow that, of course, shows that
the essence of private property is the
small holding in land.

There is nothing socialistic or com-
munistic about it. It is obvious. We talk
about small industries, cottage industries
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and the like. That is the essence
again of private property. It s
not socialism or communpism. But our
conception of socialism or communism
begins to attack some big industry. 1t
comes to that. Does it not? We do not

see the entire picture. Our whole
picture is based on land, on small
and cottage industries, or on private

industry. Of course, that private indus-
try you can turn in a particular direc-
tion, and you ought to turn it in 4
particular direction. 1 must mention
that presently. So that when we talk
about socialism etc., we begin to think
only in terms of what is called the big
industry. As a matter of fact, the big
industry in India is hardly developed.
It is developed only in a very small
way. It is big only when compared to
the other puny things that exist in India.
In fact, it is not big in any scnse of the
word as compared to any other country.
We have got to make it big. Now,
instead of setting about making it big,
we spend all our time in knocking out
some chimneys here and some chim-
neys there. I do not understand this
logic at all of putting up a hundred
more chimneys by the State or by
anybody. Why should 1 waste my
resources in going about getting a few
odd chimneys and a few odd petty
machines, and thus feeling satisfied
thereby that I have nationalised  this
textile factory or that textile factory?
If it is necessary from our economic
point of view to do it, we shall certain-
ly do it. But the main thing is to
increase’ the public sector, and to
increase it in regard to the basic and
strategic industries which govern the
entire situation, and to leave a field, not
only leave a field, but to encourage the
private sector to function in the other
fields. Our country has not got the
capacity to take up every field today If
we strike out all the private industry
from India at the present moment, it
does not mean that that is going to be
replaced by the public industry all over.
That does not necessarily follow. Some
people seem to imagine that by a stroke
of the pen we can convert everything
private into public. And certainly it
does not necessarily follow that  the
production will go up. We have to
increase our production, and we have to
increase the industrialisation of our
country. There is an enormous and a
wide field, and a basic field, which can
be set aside for the private industry.
There is another enormous and import-
ant field which the State proposes to
take in hand predominantly, though
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under certain circumstances, it will
allow the private industry also to func-
tion. The House knows our Industrial
Policy Resolution. | do submit to the
House that there is some vague talk
about capitalists etc. Casting the blame
on somebody and the cartoonist show-
ing a man with a pot-belly—a capita-
list—absorbing all the money in India
may be pleasing to us. But that is
1ather ridiculous, rather childish and
puerile. Of course, there are capitalists
who are social menaces, and, of course,
there are industrialists who have mis-
behaved, and perhaps will misbehave.
But gradually, we are trying to build
up, first of all, the structure of public
sector—State-owned industries, State
owned banking system, State-owned
insurance, and State-owned so many
things—which is a basic structure and a
steel-frame which prevents, well, too
much misbehaviour by a person who is
capable of misbehaving. Secondly, we
actually have other controls also over
that matter.  The public sector grows
and grows, and we want this change to
take place always, so that our productive
apparatus expands and is not restricted.
That is the main test, and I believe that
it is not merely a question of resources,
or of buying over and giving compensa-
tion. I believe that it is desirable from
everv point of view—even from the point
of view of our public sector being kept
up to the mark—that there should be a
private sector functioning in the other
domain. 1 want that competition bet-
ween the private and the public sectors.
Gradually, of course. as I have said, the
public sector should, both absolutely
and relatively, become bigger and big-
ger, and of course occupying all strate-
gic points.

Now, 1 think, Dr. Kunzru referred
to the Ambar Charkha. Now, Sir, I
want to make it fairly clear that there
is on this subject, in our people, a
. variety of approaches in regard to the
emphasis on this particular point. There
is a difference of opinion in regard to
emphasis. But basically I do not think
that any person is going to hold to the
argument that we must carry on with
lower techniques of production, unless
there is some snecial reason or some
special consideration to do so. The
whole progress of humanity depends on
hicher techniques. We hold to that
arcument. We do not believe in lower
techniques of production, whatever they
mav be. But lower techniques become
necessary for various periods, because
the adoption of a higher technique
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might fead to certain social consequ-
ences. That is an entirely different posi-
lion from accepting the lower technique
as something essential. The lower
technique is never good as compared

to the higher  technique, wunless, of
course, some human problem is
involved. Therefore, we aim at using

every higher technique. When we say
that we shall use atomic power, well,
that is the latest and the highest techni-
que available to man, or likely to be
available in the near future. That is
not a low technique. You may be
having textile mills and other things,
but they are all things of yesterday,
they are not things of today or of
tomorrow. If the Ambar Charkha is a
thing of yesterday, so is the mill today
of yesterday, because something else 1s
taking its 4dace. But the Ambar Char-
kha can play a very important part,
provided it is technically capable of
doing what is expected of it. And I
believe, to some extent, it can improve
things and it can play a very important
part at the present juncture in increas-
ing our production. But that does not
mean—so far as I am concerned—that
we should put a barrier to the produc-
iron of cloth by other means. 1 am
quite clear about that. Let us help the
Ambar Charkha, and let us help the
handloom weaver fully. But we have
seen and we are seeing today also how
this increasing cloth consumption—it is
a good thing, of course, because it
means, in a measure, increasing pros-
pertiy of our people, not of everybody,
but of certain sections of our people,
but neverfheless, it—leads to higher
prices and it leads to inflationary ten-
dencies, if we do not produce enough.
Restricting production merely to help
a lower technique for a long time is
not, therefore, a right policy at  all,
and I have no doubt about that.

Now, may I mention that T do not
claim that our planning is, in any way,
near-perfect? We are very conscious of
its deficiencies. This is our second
attempt. No doubt we shall improve
from time to time. When I say ‘we’, 1
do not mean myself, but those who do it,
and they will certainly improve by
experience. But it may interest hon.
Members to know that a very eminent
economist of Poland, the other day,
mentioned to his Government in
Poland : “Why not follow the Indian
example in the matter of planning ?”
Not entirely of course, because the con-
ditions there are different. But he drew
attention to our broad approach to
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planning. Why? Now, Poland is indus-
trially a more advanced country than
we are, in many respects. 1 am not
comparing it, but as the House knows,
there was some trouble in Poland some
months ago, some industrial trouble,
and the rest. Perhaps,.it was due to
over-emphasis on industrialisation at
the expense of other factors. Whatever
that be, it was not for me to judge
things there. But there was this im-
valance there, as there has been in
some other places. So, the whole pro-
cess has to be adjusted in a balanced
way. But it was an extraordinary thing
for this very eminent economist ot
Poland—who had been here too, and
who in fact helped us to some extent
in discussing our planning program-
mes—advising his people angk his Gov-
ernment to learn something from Indian
planning although one would have
thought that they are far more advan-
ced, but in their enthusiasm, they had
gone further ahead in one direction and
therefore upset the balance. They will
recover the balance no doubt. Now,
the whole question of planning, apart
from priorities, becomes an idea of the
objectives to be aimed at, the distant
objectives and the near objectives. 1t
invoives having some kind of picture 1n
perspective, not of what we are going
to do in five years but of what we are
going to do in the next ten, fifteen or
twenty years, and then gradually work-
ing towards that. Of course, the pic-
ture might change from time to time.
In doing so, you have to see that your
Five Year Plans do not come in the
way of that longer perspective and
adjust them from time to time. What
is the essence of planning? Of course,
we want to have higher standards ot
living. That is our objective. It becomes
a question of balancing the heavy
industries F\Ivith light industries, of capital

goods with the consumer goods.  All
these balancing factors are vital 10
people’s needs and people’s growth.

You have sometimes to deal with things
in a somewhat restrictive way in order
to allow for growth tomorrow, tor a
surplus. You have to balance all thesz
things. If you deal with consumer goods,
you may supply the needs of the public
today but it is obvious that you do
not advance at all, because you are nort
dealing with the capital goods, with the
industries which are going to produce

those goods tomorrow. We have to
balance these various factors, heavv
industries, cottage industries, agricul-

ture, etc. in our plan. That planning
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! has to be continuously adjusted; it is

not a permanent plan. It will have to
i be looked into and adjusted this way
| or that way. For the first time in this
Plan we have laid great stress, as the
House knows, on certain basic indus-
tries being set up in India, steel planis,
etc.—machinery for making machinery.
Without that, of course, we can have
no industrialisation at all. We cannot
industrialise by buying machines from
outside. In the course of this Plan
we hope to set up machinery for mak-
ing machinery so that in the subsequent
Plan, the Third Plan, we should be
able to make, let us say, about 70 per
cent. of our steel plants in the coun-
try; I hope even more but I cannot say,
at least about 65 or 70 per cent. Of
course we will be making other
machines. I am talking of stee! plants
because it is a big type of machine.
Small type of machines we are mak-
ing. That is a very costly thing and
a very difficult thing. Costly, of course,
but the greater difficulty is having the
men to work these. We must always
remember when we talk so much about
resources in regard to money, that the
resources in regard to trained man-
power are far more important and far
more difficult. Somebody said the other
day that you can put up a steel plant
in a certain period of time. It requires
double that to produce the metallurgists
to run the steel plants. You can set up
an atomic reactor in a certain period
of time. It requires five times that
period of time to produce the atomic
engineer who can run that plant. So,
the question of training people in this
work is of far greater importance.
Otherwise you simply cannot do it. You
have to import people from other coun-
tries and that is not the way to indus-
trialise this country.

That leads to the question of man-
power. More and more we are getfing
tied up with this question of man-
power, ie. trained man-power. All
kinds of Committees have been recent-
ly formed to consider this. The Minis-
try of Natural Resources has put up a
special Committee. 1 think the Cabinet
Secretariat is putting up some organi-
sation. The Planning Commission s
setting up a special Division. We knew
about it, but this whole question has
come with rather tremendous force and
suddenly, that if we do not get moving
now, we shall not only not implement
the Second Plan but we shall not be
ready for the Third Plan even, because
it takes time to train people. This is a
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problem of utilisation of man-power. As

a matter of fact, my colleague, the
Minister for Planning and Irrigation
and Power, who deals chiefly with

engineers etc., has been thinking about
his man-power needs. His Committee
has made certain recommendations. His
Committee or somebody else’s Com-
mittee have calculated that we will
require 4,000 engineers per annum-—
3,500 or 4,000—and about 5,000 to
6,000 engineering diploma holders, 13
additional engineering colleges and 62
engineering schools, and so on and so
forth. They have made all those cal-
culations. We are again thinking that
they are totally inadequate. It is extra-
ordinary. If we compare it with what
is happening in some other countries,
it is really about a quarter of what other
countries like India are doing. The
question of resources turns more and
more on the question of trained material
that you produce and not so much on
money, although money does certainly
play an important part.

I now come to the question of food
production. There has been some argu-
ment about it, and I think Dr. Kunzru
referred to the matter and criticised my
remark that food production should
increase even though more money will
not be given to it. I want to make it
clear that more money will not be
given to it. When I say that, I do not
mean minor adjustments and all that.
‘What 1 mean is that, when the Food
Ministers from the States sit down and
calmly say, ‘we want Rs. 110 crores
more’, with all respect to them, T say,
well, they are not functioning on the
practical plane at all. It is some kind

of idealistic plane that they are talking |

about as if there is an inexhaustible
supply of hundreds of crores of rupees
to be doled out. It is my firm convic-
tion that we can make very considera-
ble progress on the food front without
additional expenditure of money  but
with an expenditure of a little  more
brain power and muscle power, and it
is this static habit of thinking fhat every-
thing will flow down from the Central
funds that has come in the way of our
making much more progress on the
food front than we do. T want to speak
in terms of great respect of our State
Governments, because the burden falls
upon them, but 1 shall have to

say
this that in most State Governments,
the roor department or portfolic of
agriculture is considered the least
important. Many other protfolios are
considered much more important and

more: vi'?l. T think T would submit to
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them that they should begin to think
that agriculture is of importance and
af very vutal importance. When 1 talk
about the importance of our industria-
lisation, of higher techniques, ot heavy
industries ete. in India, to be pur up
—and [ attach great 1mporance to
them—{ don’t want the House to torget
that our basic prosperity depends upon
agriculture. I would go a step turiher,
that our industrialisation depends on
the prosperity of our agriculture. If
our agriculture is not in a flourishing
condition, if our agricultural production
is not geared up, we just have not got
the resources to go ahead tast, quite
apart from the other factors, quite apart
from the food for the people,

quite
apart from the fact that we must not
! import food and spend foreign

exchange, that of course is saved, but
even apart from this, we want additional
production in agriculture to have the
surplus and the resources to go ahead
with industrialisation. Therefore, from
every point of view it is of the highest
importance that agricultural production
should go up. When my colleague, the
Finance Minister, talked about resour-
ces or other Members talked about
them, the biggest resource is from
agriculture. If the average vyield per
acre in India goes up, let us say by
about 30 to 35 per cent well, that means
a vast additional sum of money for the
country. Apart from the higher
standards, it means greater resources for
our industrialisation programmes so
that this, from any point of view, whe-
ther it is from the agricultural or from
the_industrial, the additional yield from
agriculture is of the highest importance.
How are we to achieve this? First of
all let us remember, that our average
yield in India is almost the lowest in
the world. Why is that so? I refuse to
believe that the Indian cultivator does
not know his job. May be, that he may
be using a bad plough, may be he is
using bad seeds. I refuse to believe
that the land of India is bad. It is not.
Why is it that we have come to this
static condition of terribly low yields
when every country, almost, if T may
say so, from China to Peru or Timbuc-
tno or whatever you like. yields more?
I.ook at the picture in India a little
more carefully. We have very high
vields in places, as high as anywhere in
the world. Tt is not that high vields
cannot be obtained here. The highest
vield in China is comparable to  our
high vields here.  They are not higher
hut the difference comes in that their
lowest yield is much higher than our
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low yields. The gap between their
high yields and low yields per acre is
pot so great as in India. Therefore
because we can produce the high yields
here, there is no reason why we should
not increase the area of higher yield.
I don’t say the area should jump up to
200 per cent. or 100 per cent.  Even
in India you can have very high yields
in selected plots but there is no reason
why the average yield of India should
not go up by 30 or 35 per cent. in five
years’ time. China is aiming at, [
think, 8 per cent. per year increase of
yield on an average. It means about
40 per cent. in five years. Now wc
should think much more in terms of
intensive cultivation not so much of
fresh land etc. If we get fresh lands,
well and good, but I would ratber want
the country’s mind to turn to intensive
cultivation because every little increase
in the yield by intensive cultivation can
be multiplied by millions and millions
of acres immediately rather than your
getting, let us say, 100,000 or 500,000
acres of rresh land. That is not so
importaut to my mind. It is a very
expensive process of heavy tractors and
tnis and that. If that can be done,
it can be done but 1 think we should
have concentrated much more in the
past on this intensive cultivation rather
than in reducing the jungle to cultivable
lands. Now we have instances, we know,
it is no pure theory that where we have
proceeded with intensive cultivation, you
have got good results, certainly with
the use of fertilizers. The use of ferti-
lizer is good but dangerous. Too much
reliance on the chemical fertiliser is
not only bad but I am quite sure
dangerous for thes land as well as for
the cultivator. It is an easy way
of trying to get more out of the land
for a year or two or three or four years.
Therefore they must think more of green
manuers and other types of mnatural
manuers which  unfortunately we
waste today. A tremendous advantage
that China has got over wus in this
matter is that they don’t go and waste
an ounce of anything including human
excreta or anything. There everything
is used for this purpose. Unfortunately
our social customs come in the way; not
only about that, but with regard to all
kinds of animals roaming about and
eating up the crops and legislations are
passed to encourage this business of
more and more animals becoming
wilder and wilder and eating up our
crops. If we cared a little more in
India for the human being, perhaps it
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would be good both for human beings
and the animals. As it 1s, if you go
on caring too much for certain species.
of animals and less for the human
beings, both will suffer.

So in our Commuunity Projects and
N. E. S. schemes, naturally we have
been dealing with agriculture—not that
Dr. Kunzru made a point of this but
I want him to appreciate that the great
emphasis in these projects has been and
I think rightly has been, thus far on
general development programmes, on
enthusing the people, on making them
feel that they have got to do these
things themselves, and all kinds of
things—building a road, building a
school, a little hospital and so many
things and also of course, dealing with
agriculture. That is, energy is  being
spread out over these aspects of rural

problems. There is no doubt that that
has yielded good results. It has enthus-
ed them. I don't mean to say that in

all the vast number of projects that we
have got—how many projects that we
have got now, the latest figure is, there
are 1,160 blocks of Community pro-
jects and N. E. S. all over India and
in the course of the next month or 3
or 4 weeks, we shall have 311 more
blocks,—all this will cover a popula-
tion of 110 million in the villages, that
is about a third of the population of
India—I don’t mean to say that all this
area is developed in the same way. But
it is true that the standards of develop-
ment are relatively high—in some places
it i3 very high—and that we have built
up a magnificent organisation which can
take the message, any message that you
give richt down to the cultivator in
these areas and these areas will increase.
of course and by the end of the
Second Five Year Plan we hope to
cover the whole of rural India. You
have got this. Now we propose to
divert the attention of these Community
Projects and N. E. S. Blocks more to
this intensive agriculture. But 1 want-
ed to make it quite clear that T attach
the greatest importance to their con-
tinuing their other developmental acti-
vities. I do not want to make them
feel that they are merely meant for
the agriculture and not for other acti-
vities. But about 75 to 80 per cent. of
their attention and. energy should go
towards intensive agriculture. If that is
done, T have not a shadow of doubt
that the vyield per acre in all those
areas will increase very greately. Even
without this being done, the yield per
acre is 25 per cent. in the Community
Projects in the last period. If it is 25
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per cent. then I see no reason why it
should not go up by at least 10 per
cent.. and become 35 per cent. or even
more and in some areas 40 per cent.
but one thing is essential and that 1s
the closest co-ordination between  the
workers in the Agricultural Ministries
and the N. E. S. and Community Pro-
jects. Obviously, that is essential and
{ have a feeling that there has not
veen that close co-operation in the
States.  There has been some fine
co-operation. After all, it is the State’s
responsibility. "The States have to rumn
the Community Project schemes. Usual-
ly the Chief Minister himself takes
interest in it. The Development Officer
is the seniormost officer probably in the
State. I am not complaining about it
but I still think that the Agriculture
Minister of the State has not taken that
interest in the agricultural aspect of the
programme there as he might have
done. Now, it is necessary that  this
should be done and he should take that
interest and the activity should be co-
ordinated. Of course it should be co-
ordinated at the top here. Of course,
they have been co-ordinating, but we
have to co-ordinate them still further
with the work of our community pro-
jects and national extension schemes
and in the Food and Agricultural Minis-
iries so that they may function together.

Another aspect of this—and an essen-
tial aspect—is the development of co-
operatives, agrarian co-operatives. You
can only carry on with your peasant
farmers, 1 think, in the future, if you
have co-operatives. I have no doubt
in my mind that if you cannot develop
co-operatives our peasant farmers will
go to pieces. They will not yield the
results that they have got to yield for
the prosperity of the agriculturists or the
good of the State. I say this with
emphasis because I have heard it said
that co-operatives or agrarian co-opera-
tives do not suit the temperament of the
Indian farmer. I do not understand this
argument at all. Probably it does not
suit the temperament of the  person
who puts forward this argument, and
that is why he has said so. I cannot
understand it. You may as well say
that planning or industrial development
does not suit the temperament of the
Indian farmer and therefore we shall
not have any advance. Or we shall
not have any railway trains because
they do not suit the temperament of
the peasant. You don’t say so and
he does go in railway trains instead of
in bullock carts if he can get a train.

2-—29R.S.[56
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S0 we have got to increase our agricul-
tural production, thereby increasing our
resources for the Plan, apart from the
other things. We have got io do it
through the States Agricultural Depart-
ments being considered one of the
most important and vital of the State
Departments. We have got to do it
in close association with the other
Departments and with the Community
Projects and the National Extension
Service schemes. And of course, the
Food and Agricultural Ministry at the
top here is generally directing  these
operations. I would not give any figure
for this increase, I do not know whether
1 should put it at 30 per cent or 40 per
cent, but I think 30 per cent should be
the minimum figure for our achisve-
ment; it should be more, if possible,
And I do not think this requires any
large additional sums of money. If we
are making progress in that direction, I
am sure some sums of money can be
found, for when one sees good resuit-
ing and the thing actvally yielding pro-
fit, then money will not probably  be
lacking.

Well, I do not propose to take up the
time of the House any more. I should
like to express my appreciation, as my
colleague the Minister for Finance has
done, about the recent agreement with
the United States of America and what
is called Public Law 480, in regard to
agricultural commodities that we shall
get from them on terms of payment in
rupees and long-credit etc. which are
very helpful, from the point of view
of foreign exchange. And as the Finance
Minpister has said, there are = many
things that we are getting in the shape
of machinery from the Soviet Union or
some other countries round about, for
which we are arranging to pay in rupees,
which is a great advantage.

So we have tremendous difficulties to
face in regard to resources, if you like,
and even more so in regard to trained
manpower, But oddly enough, the more
progress we make, the more problems
and more difficulties we have to face.
In fact the measure of your progress
is the measure of the difficulties that
you have fo face. And all T can say
is that T do not feel nervous at  all
about the future of the Second Five
Year Plan. Essentially I say so. You
may say and you can argue about it,
because it is possible to argue either
way about the future. Nobody can be
certain azbout what will happen. We
made this Plan. We made this Plan
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with as much thought as we could give
it, with as much consultations as we
possibly could have. There were
months and years of consultations, con-
sultations with all kinds of groups, and
panels, with individuals, and economists,
engineers, educationists and planners in
India and with many from foreign coun-
tries, Communists, non-Communists,
anti-Communists, and all kinds of peo-
ple. We are completely openminded in
this respect. And having consulted all
these people, we came to the conclusion
and oddly enough many of those who
came from abroad also came to  the
conclusion that—it was perhaps best to
chalk out our own path and not to copy
others. That is patent, bgcause that 1is
rthe scientific approach.Y In science you
ldeal with the situation™that you find,
iyou don’t deal with somebody else’s
ssituation. It is an unscientific way. It
cannot at all be called the scientific
approach. So oddly enough, these experts
and others who came from
came to the conclusion that while we
can, of course, learn from other people’s
‘experience, our problems are our own
and we shall have,to find our  own
solutions for thevn;lSo we put forward
this Report. Having finished that, the
‘moment we signed that Report, imme-
‘diately fresh wvistas and fresh difficul-
ties opened out for us. And we ‘are
beginning to think more, as I said, of
the fifteen years’ perspective planning,
because, after all, what is going to be
the next step unless we are prepared
for that next step? And that leads to
all kinds of statistical approaches
this problem. Not that statistics is an
infallible test, but after all that helps us
and we are proceeding on those lines
of perspective planning, man-power
planning and all that. But inevitably
there are so many uncertain factors in
all this and nobody can be dead sure.
But in the final analysis even a plan,
and any major effort that one puts forth,
is an act of faith and an act of faith
fundamentally };1 the capacity of the
Indian people. ;| All 1 can say is that I
/ have that faith™in the capacity of our
: people, and it is in that faith that we
¢ should go ahead with it. And may I
say that I do not dislike criticism? Far
from deprecating criticism, we invited
it. But there is such a thing as an
attempt to create an atmosphere to
deprecate that faith, to make the people
doubt their own capacity, other people’s
capacity to make an effort, rather to
sneer at other people who are working,
and that is not a good thing ™\ T am
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not accusing anybody here. I am nobedy
here to do that. But I say some peo-
ple take up that attitude. One of the
major differences in the atmosphere
that you might find in China and i
India is this.

If you go to China, everybody will
tell you, and rightly that the country
is fuli of enthusiasm. It is so and
one is impressed by that enthusiasm and
the co-operative effort that is being put
in but it is also so that no voice is or
can be raised even in criticism of what
is being done. Now, we do not want

to suppress any voices because our
system and outlook is different. It is
so, nevertheless, there can = be no
doubt that creating enthusiasm in a

country is tremendously helpful in a
task of this kind and every person who
comes in the way of that enthusiasm,
who creates an atmosphere of dis-
couragement, despair, doubt, really is

striking a blow at the accomplishment -

of that task. Therefore, I would like
to appeal to this House and to others

to accept this; criticise it, do every-
thing in a hundred ways but accept
this major effort as an act of  faity

and let us 2ll live up to it in that faith.
Mr. CHAIRMAN: The question is:

“That for the orginial Resolution,
the following be substituted, name-
lys— ‘

‘Having considered the prin-
ciples, objectives and programme
of development contained in the
Second Five Year Plan, this House
is of opinion that definite and
concrete steps be taken to accele-
rate the - process of diminishing
regional disparity ; and towards
that end new industries be set up
in under-developed States, with a
view to change the occupational
structure by drawing away excess
of work force on land to indus-
tries”. =

The motion was -negatived.

Mr. CHAIRMAN: The question is:

“This House records its general
approval of the principles, objectives
and programme of development con-
tained in the Second Five Year Plan
as prepared by the Planning Com-
mission.”

Mr. CHAIRMAN: The Ayes have it;
there are no Noes.

The motion was adopted.

?
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PAPER LAID ON THE TABLE

TWENTIETH REPORT OF THE PUBLIC
AccounTts COMMITTEE

Suri R. M. DESHMUKH (Madhya
Pradesh): Sir, I beg to lay on the Table
a copy of the Twentieth Report of the
Public Accounts Committee (1955-56)
on the Delhi Road Transport Authority
{Bus Section). ‘

[MRr. DepUTY CHAIRMAN in the Chair.]

RESCLUTION RE. CONTINUANCE
OF PRESIDENT'S PROCLAMA-
TION IN RELATION TO TRA-
VANCORE-COCHIN STATE—
continued.

Tue MINISTER in THE MINISTRY

ofF HOME AFFAIRS (Ssri B. N.

DATAR) : Sir, on the 4th September
1956, I moved the following Resolution:

“That this House approves the
continuance in force of the Pro-
clamation issued by the President

on the 23rd March, 1956, under
article 356 of the Constitution, in
relation to the State of Travancore-
Cochin and approved by resolu-

tions »assed by the Lok Sabha and
the Rajya Sabha on the 29th
March, 1956 and the 24th April,

1956, respectively.”

As you are aware, Sir, under the
Constitution, from the last date on
which the Resolution was passed by
either Houses of Parliament—in  this
particular case by the Rajya Sabha on
the 24th April 1956—the Proclamation
or the administration taken over by
the President would continue to remain
in force until the 24th October, 1956.
Now, this Resolution has been brought
forward for purposes of continuing the
administration by the President of the
rule in Travancore-Cochin for a further
period. In effect, according to law, the
further period would be six months but,
Sir, in view of the reorganisation of
States and the emergence of the Kerala
State from the 1st November 1956, it
is a matter for consideration as to
whether a new Resolution or a new
Proclamation will be necessary and the
tentative advice that we have received
is to the effect that when a new State
comes into existence from the 1st
November 1956, there will have to be
a new Proclamation issued by the Pre-
sident. If a new Proclamation is to be
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issued, then naturally, the effect of the
present Resolution would be to make
the President’s Rule valid for a further
period of one week only. Whatever it
18, Sir, under the Constitution it is neces~
sary that every time, after six months,
the Proclamation is to be further
extended, an opportunity should be given
to the hon. Members of the two Houses
so that they can know how the admi-
nistration is being carried on and
bow it has been carried on during
the last six months. This would enable
them to consider the question as to
whether it would be advisable or neces-
sary to extend the period of the Pro-
clamation by a further period of six
months. It is for this reason, Sir, that
a provision has been made in the Con-
stitution in consonance with which this
Resolution has been placed before the
House. In order to enable the  hon.
Members to understand how the Pre-
sident’s Rule has been carried on, a
pamphiet has been published which
gives the information relating to the
last six months. Now, Sir, when the
President took over the administration,
naturally there were certain problems
of a peculiar nature. I am not dealing
here with the political problems  but
only with the administrative problems
as they existed there.  After the
Adviser took over charge, naturally he
had to devise certain measures for pur-
poses of bringing the administration to
a very high level of efficiency.  That
i3 the reason why the Adviser issued
a statement immediately after he arrived
in Trivandrum on the 26th March
1956. T would read the very short but
important statement that he made
because that would indicate to this
House the lines on which under the
guidance of the President, the Adviser
has carried on the administration during
the last six months. This is what it says:

“The President’s rule, which is
necessarily of a temporary charac-
ter, will give the people a short
respite from politics and will pro-
vide an administration, impartial,
absolutely above party, above caste
and above creed, and I hope ef-
ficlent. It will be my special
endeavour to implement the schemes
included in the Second Five Year
Plan and to create employment for
some at Jleast of our educated
unemployed.”

He has made a further appeal for co-
operation so far as the public is con-
cerned and for harder work so far as
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the officers are concerned and  thus,
Sir, he has taken under scrutiny all the
acts that have been done by the various
departments under the overall supervi-
sion and has pointed out how, to a
large extent, the administration has
become fairly efficient and how he has
given his attention to various problems.

Now, the first and naturally the most
important problem that has to be takea
into account is to what extent the first
Five Year Plan has been implemented
and to what extent the Second Five Year
Plan has to be placed on a sound footing.
Naturally, therefore, these are the two
circumstances which we have to take
into account because ultimately, all the
acts or omissions, if any, will be judged
by this particular target, namely, to
what extent the President’'s Rule has
succeeded in implementing the Plan.
After all, you will find, Sir,—as the
Adviser has rightly pointed out—that
the President’s Rule has had to come
into existence under exceptional circum-
stances. Now, even if there are certain
exceptional circumstances, it is abso-
lutely essential that the continuity of
the progress of the nation has to be
maintained and, therefore, it is not
merely an administration in the routine
sense of the expression but we have to
carry on the various welfare schemes as
they have been envisaged in the first
Five Year Plan to the extent that they
remain unfinished and in the Second
Five Year Plan so far as they are highly
material.

Therefore, Sir, I would invite the
attention of the hon. Members to what
has been done in this respect so far as
the First Five Year Plan and the Second
Five Year Plan are concerned.

1 p.M.

MRr. DEPUTY CHAIRMAN: You
may continue after lunch. The House
stands adjourned till 2-30.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half past two of the clock, MR.
Drruty CHAIRMAN in the Chair.

Srrr B. N. DATAR: Mr. Deputy
Chairman, I was dealing with the pam-
phlet issued by the Adviser regarding
the various schemes that he has under-
taken and the manner in which the
administration is carried on. I would
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not like to take a very long time for
going over this, but I would briefly point
out that we have been trying our best to
do things which are absolutely essential
so far as the various schemes under-
taken by the former popular Govern-
ment were concerned, and that is° what
I was pointing out, that the First Five
Year Plan has been completed and the
Second Five Year Plan is naturally
being implemented. So far as the First
Five Year Plan is concerned, that was
naturally mostly under the popular
Governments- and therein Rs. 30 crores
had been placed, had been put as the
total outlay for the programme under
the First Five Year Plan and I am
happy to note here that Rs. 25-87
crores have been actually spent. That
means, the target has been almost near-
ly reached. ‘ )

Then so far as the Second Five Year
Plan is concerned, Sir, now the figure
put down, the total outlay, would be
Rs. 7563 crores minus a small margin
of cut, which the Planning Commission
had recommended in all cases, so that
the Travancore-Cochin  Government
would have to spend under the Second
Five Year Plan Rs. 71:20 crores now.
Naturally after the reorganisation some-
thing more will have to be done also.
So 1 would submit that so far as the
implementation of the First Five Year
Plan is concerned, that was completed
more or less in a satisfactory manner
by the popular Government and  the
President’s regime had to carry on things
in such a manner that, when the popular
Government comes into office again,
then they would have the advantage of
the commencement of the Second Five
Year Plan so far as the schemes there-
under are concerned. That is the
objective, Sir, which the administration
has kept in view, and therefore I am
happy that things are being done. What-

-ever is necessary is being done and the

popular Government that will be coming
into office next year would have the
advantage of things more or less fairly
facilitated in respect of these.

Then certain other things also have
been attended to, which I shall briefly
pass over. Now some attempts have
been made to decentralise the adminis-
tration from secretariat level to district
level. That was also essential. Naturally,
as you are aware, Sir, there was a time
when there was considerable centralisa-
tion. Now, under the Second Five Year
Plan in particular, we are anxious to
have things taken down to the district
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level so that people would come direct-
ly into touch with what is necessary
for their interests, and their interests
would be properly taken into account
and generally their desires would be
“reflected especially when the schemes
are worked out at the district level.
That was the reason, Sir, why the
Adviser has taken up this question of
decentralisation - specially for the pur-
pose of a proper implementation of the
Second Five Year Plan schemes.

Then there has been a fairly satisfac-
tory improvement so far as the collec-
tion of revenue-is concerned and then,
naturally, office buildings had to be
constructed here and there, that too
for the purpose of a more speedy
administration and not for any other
purpose at all. Some objection was raised

that these buildings ought not to be.

constructed at this stage. But, after all,
we have to take into account that it is
not merely an ordinary administration
that now we have to carry on, we must
have an administration which is to be
completely geared up for the purpose
of the establishment of a welfare State,
and therein also it will be found that,
so far as these buildings are concerned,
naturally you have to take a long range
programme. You must have offices at
various centres, and I would point out
to this House, Sir, that the Travancore-
Cochin Government has been  paying
rents to the private owners or lessors
to the extent of about Rs. 3 lakhs a
vear and therefore, Sir, some measure
of building programme had to be
undertaken and this consists of two parti-
cular divisions. One is the construction
of buildings at three headquarters and
the second and more important,  Sir,
is the construction of police quarters.
Here I would point out that mainly
the task has been not for the purpose
of constructing big buildings or very
palatial houses, as it was stated by
some hon. Member of the Opposition
there in the Lok Sabha. These are the
constructions meant, as 1 have stated,
for the purpose of the lower class of
officers, sub-inspectors and a very few
inspectors, but mostly they are for the
constabulary. That is what one has
to understand, and I would point out
that so far as this aspect of the con-
struction work is concerned, it is done
not merely for the purpose of providing
residential quarters, but if you  give
proper residential quarters, Sir, it has a
certain bearing on the law and order
situation also, because sometimes these
officers are required, these constables
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and others are required to be present
at very short notice, and therefore it is
always better, it is more advisable to
have proper buildings constructed, not
for big officers, the Deputy Superinten-
dents or the Superintendents of Police,
but for those officers and Government
servants at the lower levels. That
should be kindly understood, Sir, and I
would also point out that all the Gov-
ernments including the Central Govern-
ment are interested in having proper
housing facilities afforded to these lower
classes of officials in all the States and
therefore there has been a programme
under which the Central Government

“are giving grants by way of loans to

the various State  Governments and
naturally this Travancore-Cochin Gov-
ernment also have undertaken a scheme
for the purpose of providing for housing
accommodation so far as the lower class
of officials, the constables and head
constables, are concerned.

Then, Sir, my colleague the Minister
for Heavy Industries, Shri M. M. Shah,
visited Travancore-Cochin only a few
days ago, and the industrial possibilities
of the State are being examined and
the preliminaries also have been under-
taken.

Then, Sir, the question of unemploy-
ment is naturally a.very big question
and its solution naturally must extend
over a number of years but still, to the
extent that it is possible, this question
also has been undertaken, and one of
the items to which attention has been
paid is the proposal to train about 3,000
matriculates for absorption in produc-
tion centres.

Then so far as the question of legis-
lation is concerned now, before the
President promulgates any ordinance,
we have a parliamentary consultative
committee. That committee met only
a few weeks ago and we have accepted
the proposals as-suggested by the con-
sultative committee. They would be-
come law very soon as the President’s
Act, and another meeting of the con-
sultative committee will also be held
very shortly for the purpose of con-
sidering other legislative measures,
specially on the lines on which they
were taken into account by the State
Legislature before its dissolution. Then,
Sir, about foodgrains also we are
trying our best to see that prices do not
increase very much, but even where
they do, we are trying our best to see
that the articles are sold, foodgrains
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especially, are sold at very cheap and
modest rates, and for that purpose 155
wholesale shops have been opened and
2,113 retail shops have been opened.
Then I pointed out that we have housing
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schemes in respect of the poor, and
certain colonising schemes also have
been undertaken.

50 houses under the subsidised

industrial housing scheme and 35 appli-
cations out of 320 have already been
sanctioned and more would be sanction-
ed for the low income group. 130
houses under the settlement schemes
have been completed, and 388 landiess
agricultural families are going to be set-
tled near the Alleppey-Changanacherry
Canal. 120 families will be settled in
Devikulum and Peermedu taluks on an
area of 6,000 acres. 831 have already
been settled in further implementation
of the programme under the First Five
Year Plan.

I may also point out that there was
a desire expressed that there ought to
be some outlet so far as Travancore-
Cochin agriculturists are concerned.
Now at Bhopal we have got a colony.
Certain complaints were made by my
hon. friends on this side as also  on
the other side. We are looking into the
complaints and the Chief Minister of

Bhopal has assured us that all  com-
plaints or grievances would be  duly
met. Especially some complaint was

made so far as drinking water facilities
were concerned. That complaint has
been fully satisfied.

Then, certain other proposals are
under consideration. In respect of one
of them 1 answered a question in the
other House just today, namely, that
there ought to be some outlet for the
landless agriculturists in Travancore-
Cochin. The Second Five Year Plan has
considered this question of settling cer-
tain families from one State in other
States.

Travancore-Cochin Government was
anxious that there ought to be some
such outlet so far as the Travancore-
Cochin agriculturists were concerned,
and a proposal is now under considera-
tion under which 1,000 landless fami-
lies have to be settled elsewhere in
India, and the Travancore-Cochin
Government have suggested that they
might be settled either in Mysore which
is a neighbouring State or in Assam
where we are told that the conditions
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are more or less of the same nature as
in- Travancore-Cochin. This scheme is
likely to cost about Rs. 39 lakhs and
we are in correspondence with the
State Governments and we might in the
course of some weeks give further shape
to this proposal. Any way, I would
inform the hon. House that Govern-
ment are trying to solve all the problems
in as best a manner as possible so that
when the popular Government comes
into office, they will naturally have the
advantage of the work being carried on
in a proper manner and further they
will take the work of further develop-
ment of the State in their own hands.
So far as this State is concerned, though
it is a small State, it is an extremely
beautiful State, it is rather the best part
of India, and I would assure the House
that we are anxious to make it also a
very good State industrially. That is
the point which naturally we have to
take into account because we are proud
of the high rate of literacy in Travan-
core-Cochin, it is almost the highest in
the whole of India except perhaps our
Delhi State. In Delhi State also the per-
centage of literacy is fairly high.

These are the circumstances that 1
have placed before this House, and
I am confident that you would agree
that this extension is absolutely essen-
tial. Ordinarily extensions of the Presi-
dent’s rule may not necessarily be con-
sidered as the best. But on account of
certain circumstances which I need not
reiterate here—the House had had a
number of opportunities for consider-
ing this question—all that is now to be
taken into account is that the period
has to be extended because the period
will expire on the 24th October 1956.
So far as the general elections are
concerned, all the State Governments
including the Government of Travan-
core-Cochin are taking all proper steps
to see to it that the elections are duly
held, and T am confident that when the
general elections are held in the new
State of Kerala there will be a party
with full strength and that we = shall
have a long regime of a popular Gov-
ernment in the new Kerala State. Let
us wish well of the new State because
it has got the potentialities as also
the capacity for making it a highly suc-
cessful one from all points of view.

Mr. DEPUTY CHAIRMAN :
solution moved:

Re-
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this House approves the
continuance in force of the Pro-
clamation issued by the President
on the 23ra March, 1956, wunder
article 356 of the Constitution, in
relation to the State of Travancore-
Cochin and approved by resolutions
passed by the Lok Sabha and the
Rajya Sabha on the 29th March, 1956
and the 24th April 1956, respective-
!)’,”
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“That

SHrRt  PERATH  NARAYANAN
NAIR (Madras): Mr. Deputy Chair-
man, I rise to most strongly oppose
this Resolution. »

SHrRi AKBAR ALI KHAN (Hydera-
bad): Oppose or support ?

Surt PERATH  NARAYANAN
NAIR: You are going to be mistaken
in other respects also. The hon. Minis-
ter has referred to certain administra-
tive problems. No doubt administrative
problems are of importance to us and
1 have something to say on those things.
But this problem of the exfension of
the President’s rule in Travancore-
Cochin is essentially a political problem,
and if you discuss this question purely
from its administrative aspect divorced
from its political coatext, it will not be
realistic. So 1 think before dealing with
the administrative problems in which 1
am very much interested I must also
refer to the political aspect. The hon.
Minister, when he replied to the debate
on this motion in the Lok Sabha the
other day, admitted that good govern-
ment i3 no substitute for self-govern-
ment. It is good that he admitted that.
It put some hope in me also, for it was
a maxim which the National Move-
ment in this country taught me in the
most impressionable period of my
youth. Ever since those early vyears,
since 1926, when Pandit Motilal Nehru
was the Leader of the Opposition at the
Centre in what was known then as the
Legislative Assembly and later on, when
Shri Bhulabhai Desai was the Leader
of the Opposition and for long years
our own Home Minister was the Deputy
Leader of the Opposition, the inside of
this Parliament building used to rever-
berate with that dictum, with that
maxim, that good government is no
substitute for self-government, and I
think the words of Mahatma Gandhi
must be ringing in the ears at least
of my friends  opposite. Mahatma
Gandhi never conceded that British
rule was good. He had occasion to call
it satanic. Granting that Mahatma
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Gandhi called it good, he told the Bri-
tish people and the British Government
at the Round Table Conference that
even if it be good rule, the people of
India would not be satisfied with good
Tule. They wanted self-rule. Self-rule
meant the right to commit mistakes,
and in the name of the people of India
Mahatma Gandhi told the British peo-
Ple that India wanted the right to com-~
mit mistakes. That is our national tra~
dition, Mr. Deputy Chairman, but now
the times have changed. Our  Home
Minister who was such a valiant cham-
Pion of self-rule and self-government in
those days has sought to modify that
dictum in his own way. He said in
his reply the other day that an occa-
stonal dose of good administration may
not be to the detriment of the people.
He even went to the extent of saying
that an occasional dose of good govern-
ent was good in that that good rule
Prepared the people to self-rule. Now,
the particular dose  of administration
which has been administered to us in
Travancore-Cochin today, whether it is
good or not, I will go into that present-
Iy. But when the Home Minister and
the Government of India think of
applying a certain dose, they must be
sure of the diagnosis. They must be
sure that they are applying the dose to
the correct patient.
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Now, I am not going into this in any
Partisan spirit, but let us have an objec-
tive and realistic view of the situation
1 Travancore-Cochin, The hon. the
Home Minister said that the disease of
political instability had been there in
Travancore-Cochin for a long period.
Yes; there has been political instability
there, but who is to blame for that?
What were the factors which contribut-
ed to that? Are the people to blame?
I will not take much time of the House
but T will just mention a few details.

The Home Minister referred to this
long period of vears; at least from 1948
ohwards, this political instability has
been there as a disease in Travancore-
Cochin. But then, in 1948, just after
the transfer of power, when Travancore
and Cochin were separate, before the
merger, we had elections and the people
elected the  Congress Government,
almost cent per cent. They were in
absolute majority. There was only one
single Communist; of course there were
a few independents but they had abso-
lute majority in both Councils,  Still
they had no stability; why? Inside the
Congress Party they began to plot



3707

Continuance of President’s
Proclamation in relation

[Shri Perath Narayanan Nair.]

against each other; there were intri-
gues and internecine - disputes. They
never quarrelled over major poiicies;

they never quarrelled over what parti-
cular land legislation they wanied io
have or over what particular industries
they wanted to set up in that State. No;
they quarrelled over smaller things, as
to which man should be given which
post or as to what contractor must be
given what amount and so on. They
quarrelled over these little crumbs and
fought among themselves like cats, if
I may say so. Now, it is not the fault
of the people. The people returned them
in absolute majority. And within ten
months, Pattom Thanu Pillai who was
then a Congressman and Chief Minister
was pulled out of office. You cannot
blame the people for that; you have
got to look into the conditions prevail-
ing insid@e your own party. Alter ano-
ther ten months, a new Chief Minister,
again a Congress Chief Minister—this
time it was Mr. T. K. Narayana Pillai
—was pulled out and the same thing got
repeated. It was not a question of the
Communists or the P. S. P. creating
any trouble for the Congress Govern-
ment. The trouble was within; they
could not agree among themselves.
There was again, intrigue and plotting
and they were pulling in different direc-
tions, and after " another cighteen
months, Mr. Narayana Pillai was pulled
out. Meanwhile this merger came and
the Cochin representatives also came
in- and then under that veteran Con-
gress leader, Mr. Kesavan, a third
Congress Ministry was formed but it
also could not endure. You must see
what is happening inside your own
party before penalising the people for
the sins of your party. The third Minis-
try under Mr. Kesavan also fell as a
result of plotting and intrigues. Then
we had elections in 1952 and again the
Communists were not even in considera-
ble numbers. There was the Congress
and also the T. T. N. C. people who
owed allegiance to the Congress and
who accepted the same broad prin-
ciples. But then they could not agree
and Mr. John came into power and
then came Panampalli Govinda Menon
who became Chief Minister. Sir, it is a
long story. But the fact is, several Con-
gress Ministries were pulled - out of
office not by the Communists or any-
body, not because the people refused to
give them absolute majority—even in
the 1954 elections, if the Congress had
accepted the T. T. N. C., they would
have been in a majority—but because
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of theit own internal weaknesses.  Sir,

the Home Minister referred to political
instability. It was there no doubt, but
the people are not to be blamed for
that. Instead of penalising the people,
instead of scrapping the Constitution,
instead of denying to the 15 million
people in Kerala the right of seif-rule,
he ought to have looked into the affairs
of his own party, what bungling -and
what inefficiency there had been. He
could have sent somebody from the
High Command to set matters right
there. Sir, 1 am glad that the Congress
leaders are here -and I would be obliged
if these facts are admitted on the floor
of this House. Instead of taking action
against the members of your party,
instead of dissolving that party, instead
of sending somebody from the High
Command fo set matters right there
inside your own party, you take re-
course to an easy method and you scrap
the Counstitution.

Sur1 K. S. HEGDE (Madras): What
became ©Of the United Front? At the
time of elections you had a United
Front. :

Surt PERATH NARAYANAN
NAIR: People never gave us a majority,
they gave you a majority; they gave the .
Congress people a majority.

Sari K. S. HEGDE: So your com-
plaint is against your people?

Sury  PERATH  NARAYANAN
NAIR : But can you deny that only
because of your internecine disputes

and quarrels you have brought about
this state of affairs? Sir, I am not happy
over these things. I am only saying
that if the High Command and the
Goverpment of India had taken an
objective view of the situation they
could have avoided taking recourse to
this -step. After all, the principles of
democracy are involved and there i§
need for creating healthy precedents.
They could have acted differently. Now,
the Home Minister referred to the con-
ditions there and said that he was not
happy over them. He said he was
helpless to improve matters; under no
law in the Constitution could he make
a change in- the present system. If
only the Constitution had not been
suspended, some thought could have
been bestowed upon creating a new
sort of an Assembly. It is a fact that
the Constitution has been dissolved
there but who dissolved it ?
(Interruptions.)
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Sprt KISHEN CHAND (Hydera-
bad): It is the Assembly that has been
dissolved! : -

SHRI PERATH NARAYANAN
NAIR: Article 356 is there; it is a
pretty long article and there is provi-
sion for taking over all the powers of
the State. Of course, the particular
word ‘dissolve’ is not there.

Now, why did the Home Ministry
do - it? It could not have been due to
thoughtlessness or oversight. We can-
not charge such an efficient Ministry
functioning here at the Centre with
thoughtlessness or oversight.  Sir, a
large section of the population in
Kerala feel that that was done out of
deliberate design because they know
that this was promulgated on March
25th or so. At that time the draft of
the States Reorganisation BU was
already before the people and they knew
that there was this likelihood of these
two portions joining together and form-
ing a new State and they knew also
that in that new set-up conditions would

‘" change. At any rate the possibility of
a stable government was worth explor-
ing. That was there, but why did not
the Government of India do it? Having
deliberately dissolved the  Assembly,
just to come here and to say that if
only it had not been suspended......

Surt A. DHARAM DAS (Uttar
Pradesh): What do you mean by ‘deli-
berately’? Every action is taken deli-

berately depending on the eircum-
stances.

Surt  PERATH NARAYANAN
NAIR: I mean with political motive;
nothing more.

SuHrt A. DHARAM DAS: Was it

against the Constitution?

Surt PERATH NARAYANAN
NAIR: They took a certain action, cer-
tain political action, under a particular
article of the Constitution.

Now, Sir, under that article other
methods were also possible. But you
chose this particular thing. Therefore,
I say that thefe was some motive which
was a political motive in doing so.

Surt A. DHARAM DAS: You think
that only your opinion is correct and
. all other opinions are simply motives.
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Sari  PERATH NARAYANAN
NAIR: Sir, in this House of democracy
we are entitled to hold our opinion,
althought I know that our opinions for
the time being, will not prevail because
of the majority here. Sir, I never went
out of my way to cast any aspersions
on anybody. My whole point is that
if only they had visualised the coming
into existence of this new State, then
naturally they would have adopted a
different course, which would have
resulted in a happier solution under the
present circumstances. That is my
whole .point.

3710

Suri K. S. HEGDE: On a point of
information, Sir. Is it not a fact that
both the Parties, the R. S. P. as well
as the K. S. P., differed from the Com-
munist Party and brought into existence
the United Front? .

Seri  PERATH  NARAYANAN
NAIR: Mr. Deputy Chairman, I am
concerned with the major ruling party
there. . I will come to the R. S. P. and
the K. S. P. later on. Kindly don’t try
to derail me from my argument. Of
course, you have succeeded to a cer-
tain extent.

Sir, T do not accept their legalistic
approach to this question. Of course,
they have dissolved the Legislature, and
it may not, of course, be possible to
resuscitate that position. But we are
not asking for resuscitation of that
position. We are only asking for a new
Assembly. Article 3 of the Constitution
empowers Parliament to create any new
States. That is not disputed. And article
4 empowers Parliament to make  laws
containing provisions for the amend-
ment of the First and the Fourth
Schedules and supplemental, incidental
and consequential matters. Parliament
has got powers to do all these things.
Sir, when I raised this point the other
day, I was told “Yes, you want the new
Assembly with old Members?”. 1 say
‘yes’. What is wrong about it? The
old Assembly failed in its collective
capacity. No disability or no disquali-
fication attaches to the Members indi-
vidually. Now my suggestion is, let
them function in the new set-up.
According to me, Sir, there is no
disability which exists there. So, I do
not think that itis constitutionally
impossible to do so. Let us not discuss
these things purely from the legalistic
point of view or from the constitutional
point of view. After all, we have to
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realise that the interests of 15 million
people are involved. They are getting the
new State and they are getting all sorts
of new opportunities, and we can utilise
their creative energies to further our
social objectives. My point is only this
that the hon. Home Minister is looking
at the whole question purely from the
legalistic point of view. I submit, Sir,
that all possible avenues must be
explored and the people must be given
some opportunity to exercise their best
judgment. It is quite likely that they
may commit mistakes, but if they com-
mit mistakes, would you scrap your
Constitution or your democracy? No.
In the initial stages, Sir, you have to
take a realistic view of all these things.
So, I do not think that constitutionally
it is impossible to do so. After all
this Parliament is supreme, and it will
not be beyond the resources of our
Home Minister and our Prime Minister
to find a happier solution for  the
problem confronting the people of
Travancore-Cochin, which will be in
consonance with the democratic prin-
ciples which have been accepted. That
is my point. I therefore hope  that
the hon. Minister will try to enlighten
the people of Travancore-Cochin  on
these points. :

Now, Sir, I come to the administra-
tive problems, which are undoubtedly
very important. We are told that Mr.
Rau is an expert and experienced
Administrator. We do not deny that. We
have no prejudice against him, although
I do not know about his reputation and
all that. But from what 1 have heard
of him while he was functioning in
the Damodar Valley Corporation, the
things have not been appealing to me.
Anyway, that is all beside the point.

Surr J. S. BISHT (Uttar Pradesh):
He was in PEPSU.

Surr  PERATH NARAYANAN
NAIR: Before that he was, I think, in
the Damodar Valley Corporation. After
all, Sir, he was nurtured in the best
traditions of the British days, and aill
these I. C. S. people are masters in the
realm of files and papers. Our experi-
ence has been that papers and files begin
to move. But are the problems actual-
Iy solved by that way? Do the people
begin to move actually? That is where
these veteran Administrators fail. - 1
can quote an instance also. In the
realm of building offices and other
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things they are no doubt masters. Mr.
Rau is now earning the title of being
a ‘Builder” We are not against build-
ings being constructed more and more.
But he could have paid a little more
heed to establishing certain canons of
public finance. And he has pot done
that at all. He has done some other
things even by discarding Parliament.
And that is not a healthy precedent.
That is my complaint. Sir, I am unable
to go into all these details for want of
time. Of course, he has done some
things there in regard to decentralisa-
tion etc. We have no objection to that.
But in a publication of this kind he
has written something which lowers the
morale of the entire people. There arc
comments with regard to the six Con-
gress Ministries which were function-
ing during the last seven years there.
Sir, in a publication of this kind, he
could have avoided saying things which
are likely to lower the morale of the
people. That is my personal opinion.
We are not against something which he
has done. We recognise it. But he has
failed to find proper solutions for the
problems confronting the people there.
I would like to illustrate what I have
said, although I won’t generalise it.

Sir, Mr. Rau did a very good thing
immediately he went there, and that
was in regard to the plantation labour
there. There was some trouble hang-
ing fire for about three years or so. He
went there and with the help of some
machinery he got that thing settled.
People are quite conscious of what he
did in the matter, and the labourers
actually responded to that. In this
brochure all these things have been
recognised. Whenever there is a human
touch coming from such Administra-
tors, there is always sufficient response
from the people there. But, Sir, we
cannot understand why he says that
there was shouting of slogans etc., when
his own experience there is that when-
ever he took any step of accepting the
legitimate demands of the labourers, he
found the best of response from them.
3 p. M. He knows that the man hours
“ 7" lost there during the last so
many years are negligible. “Negligible’ is
the word used by Mr. Rau in this
brochure. But he goes on and says that
the labour leaders there are quite
unreasonable and because of their
unreasonableness, investors from outside
do not come in. Is it a correct
picture to draw ? His own experience
is there. When he tackled a problem
—T know that he and Mr. Subramaniam
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had gone to certain factories and
sought the conceding of some demands
by the proprietors—it was all to the
good and there was appreciation.
When this has been his experience, he
says that it is the labour discontent that
stands in the way of capital flowing
in. - This is not a fair thing to  say.
My complaint is that you do not under-
stand the aspirations of the people. The
hon. the Home Minister said in the
other House and the hon. Mr. Datar
has said here that he has done pretty
well. He has done something, and I
am not complaining, but there are the
major problems. Everybody in  India
and in this House knows that unemploy-
ment among the educated and among
the masses is the most important and
pressing problem there, but what is it
that he has done? A piiot project for
three thousand matriculates. Does it
touch even the fringe of the problem?
So many Committees have been appoint-
ed and they have submitted their
reports. So many suggestions have been
made. In reply to my question I was
told the other day that the recommen-
dations are very good recommendations,
that they have been referred to a study
group, they will make recommendations
and then we will do something. Even
‘the other day the Home Minister was
saying that for some clerical posts
46,000 applications were received. That
shows the magnitude of the problem
there. Can you say that you are
solving that problem? Are the people
of Travancore-Cochin to be enthused
over this? Is the Administrator going
about this problem of unemployment
very seriously? Do you really expect
some of us to give good chits to him
for this? No. Then, there is the ques-
tion of land reform. The Congress
Committee, all the M. Ps. and all the
M. L. As. were united. The Com-
munists, all the parties, the friends of
Mr. Hegde, the R. S. P. and all people
are agreed.

Suri K. S. HEGDE: They are your
companions, not my friends.

SHRI PERATH NARAYANAN
NAIR: We are all agreed that we want
land legislation on the lines, with
slight variations of the Bill introduced
in the previous Assembly and reported
upon by the Select Committee when the
Kerala Congress Committee called upon
them to do so. What stands in the

[ 7 SEP. 1956 ]

3714

to Travancore-Cochin
State

way of doing it ? Is it for this that the
hon. the Home Minister wants us to
give a good chit to Mr. Rau? No.

Of course, he has done a good thing
for the cashew nuts industry in Cochin
involving some 50,000 workers. It is
a seasonal thing, but still it is helpful.
But having done that, you did not take
the next logical step and prevail on the
management to make some provision
for lay-off. You appoint a Committee
to go into the question of standardisa-
tion of wages. If only that is done, the
problem will be solved. There again,
he has failed.

The coir industry is most important
from our point of view. In two taluks,
26,000 or so are organised in small
factories, but just about 4,000 only
have been brought into the framework
of the co-operative movement after
three or four years. Do you expect us
to give you a good chit for this? I am
not making any complaints, but these
are the problems which vitally affect
the people. Now, the hon. the Home
Minister said something about the Five
Year Plan. No doubt, the State has
made some progress in the First Plan.
[ do agree. But I come from an area
where there was a project called the
Cheerakuzhi project. It was included
as an independent programme in the
Second Plan, but in reply to a question
the other day, the Minister said that it
has been held over. Why ? There is

absolutely no justification for it. My
own feeling is that the cement and
other things required are wanted for

some other purpose. I do not want to go

to Malabar; there might be another
occasion.
In regard to industrialisation also,

the major things have not been taken
up. If only you follow salutory demo-
cratic principles, there is some possibi-
lity there even now; a better approach,
a different approach, will yield more
fruitful results.

In regard to administration, no doubt
administration is being carried on, but
unless you solve the major problems,
you cannot expect people to enthuse
over you. Mr. Rau cannot claim to
have solved them. I do not mean matters
of high policy and other things  but
things like land reform, village indus-
tries, coir, cashew, etc. Even with
regard to these, he has not done well.
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Even after hearing the Home Minister,
I am convinced that I must oppose this
Resolution.

Surr N. C. SEKHAR (Travancore-
Cochiny: I want to dwell only on one
subject. My predecessor has dealt
with certain important subjects, besides
the political one. I want to bring -to
the attention of the hon. the  Home
Minister one burning issue, which is
hanging fire for the last several months.

I mean the question of university teach--

ers. In the administrator’s report, which
has been circulated to Members, he
has devoted one or two pages to his
activities in the education field. Here
he has referred to the achievement that
he has made in this short period of five
months. There remains one achieve-
ment still to be made, i.e. the question
of increase in the pay of university
teachers. The Radhakrishnan Com-
mission has stressed the fact that the
teachers of Travancore University are
among the lowest-paid category in the
. country and that must be rectified.

In all other Universities in India, they
are highly paid as compared with the
pay given to these people. The Uni-
versity Grants Commission made cer-
tain proposals very recently to increase
the emoluments of these teachers which
the Travancore State either did not
care to take up or refused to take up
for implementation. In view of that
glaring fact, the University Teachers’
Association submitted a memorandum
before Mr. Rau soon after his arrival
there but nothing has happened so far.
I am told that his view is that since
the constitution of the Travancore Uni-
versity cannot be changed or has not
been changed, he could not do anything
on this question. But 1 am made 1o
understand that to increase the emolu-
ments of these teachers who come to
about 350 in number it needs no change
in the constitution at all. The Univer-
sity Grangs Commission has offered
about 80 per cent. towards the increase
of their pay. The State has to pay
only 20 per cent. mamely, Rs. 86,000
per annum, but they refuse to  pay
that in order to meet the crying need
of these teachers.” Mr. .Rau claims
through this brochure that he has done
so much in the educational field like
changing the syllabus, curricula etc. But
the important centre that produces capa-
ble intelligentsia in our State, or in any
State, is the University and there the
teachers who coach up these people
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should be properly maintained = and
enthused by making their surroundings
an easy one. Here these teachers are
paid as if they are factory labourers.
This is ignominouson the partof a
Government, particularly of this Admi-
nistrator before whom the responsible
organisation of the university teachers,
which has no political affiliation whatso-
ever, which has only affiliation to their
own interest, submitted a memorandum.
So far he did not give an iota of thought
to that. Nothing has been mentioned
about their problem in this report too.
From this it is understood that the
Administrator, who is responsible -to
the President as well' as to the Rajpra-
mukh of that State, did not care to
take up this problem and solve it though
it can be solved as easily as possible.
Without solving this burning problem
of pay to University teachers which has
been hanging fire there for the last 2
years, does the Home Minister feel that
the University coaching will go ahead
on the desired line? So my earnest
request to him is that he must ask the
Administrator to look into this pro-
blem immediately. I am not going into
the question of whether the Administra-
tor’s rule is desirable to be continued .
or-not. I am not interested in that but
am interested in this, a most important
question particularly since it is in the
educational field and the Home Minis-
ter should look into it and advise the
Administrator to take up this problem
and solve it so that the University
teachers can go to their colleges and
teach their students in a contented cir-
cumstance. This is the one aspect
which I have to bring to the notice of
the Home Minister. With these words,
1 conclude. - '

Sart K. MADHAVA MENON
(Madras): Mr. Deputy Chairman, the
question that we are discussing. now is
whether the Proclamation issued = by
the President in the 23rd March taking
over the administration” of the Travan-
core-Cochin State should be extended.
That is the only simple question here,
namely, whether we should approve the
extension of that Proclamation.  The
question whether the administration
during the time of Mr. Rau was good or
not is absolutely net very material at

‘all to the question of whether the Pro-

clamation should be extended and
whether there are sufficient grounds for
normal administration not being possible
and so necessarily we have to continue
the President’s administration.
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- Incidentally this gives an opportunity
for us to discuss whether the adminis-
tration has been good or bad but the
question of whether originally the action
of ‘the Government or the President by
the Proclamation on the 23rd  March
was right, does not arise here now
because that has already been approved
by both the Houses before. Most of
the arguments about the previous Gov-
ernments and the instability of the pre-
vious Governments are irrelevant to
the point here. But when something
is said about them or if I may use the
saying, if mud is slung, something
sticks if not washed. BEven if washed,
something still sticks. One of the pre-
vious speakers—Shri Narayanan Nair
—quoted Mahatmaji. Often times I
was reminded of somebody quoting the
Scriptures.  He said that Mahatmaji
said when he went to the Round Table
Conference that ‘he would prefer self-
rule better than foreign rule

SErt PERATH NARAYANAN
NAIR: Do you deny it?.

Surr K. MADHAVA MENON: My
friend asks me whether I deny it, as
if the President’s administration is a
foreign rule in Travancore. as if my
friend wants me to Dbelieve that the
adminisration of the State by this
Parliament is foreign rule. In fact the
administration is done by the Parliament.
It is the Home Minister’s Government.
It is the Home Ministry of this Gov-
ernment that conducts the Government
there. In fact it is the administration
of the President—not the Home Minis-
try’s nor that of the officers appointed
by them. Are they foreigners in the
sense that Mahatmaji said that he does
not want?

Surt - PERATH NARAYANAN
NAIR: Not the public of Travancore-
Cochin.

Suri K. MADHAVA MENON: The
Parliament represents- the whole of
India and it is the Parliament that is
governing. If you only look into the
Constitution, you will find that it is
Parliament’s administration. The Budget
is passed by the Parliament. It is the
Parliament that is asked whether the
President’s Proclamation is to  be con-
tinued or not. So that, the comparisons
are often odious and this comparison,
. particularly that Mahatmaji said to the
British Government that he would
rather prefer to have a self-rule than a
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good rule was absolutely odious parti-
cularly in this case. My friend spoke
about - the instability of the previous
Governments. It is perfectly clear to
me that it was not very relevant but
certain remarks were made that the
Congress Party had been in absolute
majority, that they quarrelled among
themselves over this appointment and
that and about whether a contract
should be given to this contractor or
that contractor etc. Making vague allega-
tions like this are easy. Short of it, it
is a scandal. My friend should have
given some examples of things like
that. But mere generalisations that we
quarrelled over this or that is, I say,
a scandal. It is sufficiently bad to start
a scandal. Much worse to use the
forum of this House to publicise it. Has
not the Conservatives a majority? Did
not Mr. Churchill give way to Mr.
Eden to come in? The leaders of the
Congress Party changing two or three
times does not mean the instability of
the Congress to continue to govern. It
is only when the Congress had no
majority that. they resigned and did not
stick to the office. My friend’s Party
was disorganised absolutely and it
comes in ill-grace from my hon. friend.
What was the other possibility?  The
President asked the Leader of the Party
to which my friend belongs, Comrade
Thomas, to form z Government. When
the Congress Government resigned, the
President asked him to form a Govern-
ment. Coolly he withdrew and said ‘I
cannot.  Please call Mr. Pattom Thanu
Pillai to form a Government.” He called
Mr. Thanu Pillai to form the Govern-
ment and what all happened during that
fortnight in Trivandrum we  know—
a most dirty, undersirable, demoralising
alliance was sought in those days.

Sari PERATH NARAYANAN
NAIR: You know it better.

Suri K. MADHAVA MENON: I
know it very well—that is why I say
that you could not form a Government
but you wanted a most unholy alliance,
a most dirty alliance and demoralised
politics altogether and tried to get it
through sneaky ways and that was not
possible. That was a political necessity.
There was no party in power. The
Communist Party was offered but they
could not form. Shri Thanu Pillai
could not have a majority and it went
on demoralising—a sort of purchasing
people or trying to capture people and
the whole place was demoralized and
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the whole country heaved a
relief when the President’s
announced.

sigh of |

Rule was

In fact there was a sigh of relief in
the whole of the State when the Presi-
dent’s rtule was announced. I am not-
concerned with the adminisiration  of
Mr. Rau. I wish he had not published
that pamphlet at all. You know, in the
days of the British here, there used to
be speakers just to speak about the
benefits of the British administration

......

Suri  PERATH NARAYANAN
NAIR: Association of ideas.

Surr K. MADHAVA MENON: And
this thing looks like that. There was no
necessity at all. There was no question
whether Mr. Rau had done this or that. .
It is a political situation and has that
political situation changed now? That
is the question. Within one month, the
Proclamation will expire and in another
three or four months the new elections
will come. On the 1st of November the
new State of Kerala will come into
being. Within this period how is the
State going to have normal government?
That 1s not possible and therefore I say
the extension of the Proclamation  is
absolutely inevitable in the interest of
the country. Certainly, there are cer-
tain advantages in a one-man govern-
ment, but we certainly prefer the nor-
mal democratic administration and let
us all try to work for it and let us
pray that that will come up as soon as
possible, and there will be no further
occasion to extend this Proclamation at
all,

Sir, I am not here as an advocate for
Mr. Rau, but I certainly do not feel
that the comments made about that
administration are fair. He has done as
well as an administrator under the cir-
cumstances could do. My hon. friend
said that from an experienced adminis-~
trator like Mr. Rau he expected a lot
and he was disappointed, that Mr. Rau
should have done better. He also said
that buildings should have been put un !
without impairing the priorities of more
urgent projects. Sir, 1 do not think that
building quarters for the officers or
building offices to house the offices 1is
of the lower priority than anything else.
Suppose there is, for instance, the
construction of a dam, as the Bhakra
Nangal or the Tungabhadra Dam. The
very first thing that the enginecers do
is to construct quarters for the officers
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to live and work in, and construct quar-
ters for the labourers to live. Similarly,
if you want these officers to carry out
the work of government, and if you
want good administration, you must
provide them with quarters. If you do -
not -do that, if you do not give them
buildings for their offices I do not think
they will be able to do any work. The
building of the necessary quarters is
one of high priority and Mr. Rau can-
not be condemned because he had
done the right thing.

As I said, the question is not whether
the Administrator had done well or not.
The real question is whether there  is
any other way now open to us, except
to extend the Proclamation. For the
reasons that I have mentioned above, it
is not possible to have the elections
immediately. The new State is coming
on the 1st of November and the new
elections in February next. Even if it
were possible, it would be a waste of
time to have elections now in that State
and so there is no other way but to con-
tinue this President’s rule in this
State, and therefore on these grounds,
1 whole-heartedly support this Resolu-
tion.

Janap M. MUHAMMAD ISMAIL
SAHEB (Madras): Mr. Deputy Chair--
man, one may congratulate the Adviser
to the Rajpramukh of Travancore-
Cochin. One need not grudge such con-
gratulations on whatever success © has
been achieved during the period he has
been in office in the State of Travan-
core-Cochin. After having said this. T
would also join those who say that
efficient government and even beneficent
government is no substitute for popular
government. This is an universally
accepted fact. My hon. friend, Mr.
Madhava Menon, said that the people
of Travancore-Cochin are having today
a Government which cannot be said to
be a non-popular government. because
they are directly under the Parliament
and so it cannot be called a non-popular
government, :

Sar1 PERATH NARAYANAN
NAITR: T never called it a foreign Gov-
ernment.

Tanas M. MUHAMMAD ISMAIL
SAHERB: That is not the question here.
The question is about popular govern-
ment and the present government that
is going on now in the State of Travan-
core-Cochin. If Mr. Madhava Menon
is satisfied with the present form of
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government there, I would only ask

him one question. Will he agrees to
introduce an amendment in the forth-
ceming Constitution (Ninth) Amend-
ment Bill to say that the new  State
of Kerala would be a Centrally
administered State because it will be
directly administered by Parliament?
That will be a popular government and
Mr. Madhava Menon and his class
must be satisfied,. That is the question
that I would like to put him in this con-
nection.

Sir, there is this additional point
which I want to submit. So far as
‘fravancore-Cochin is concerned, vyou
may argue that that State had done
certain things to merit the present posi-
tion. But Malabar District and the
Kasaragod taluk are going to become
parts of the new Kerala State on the
appointed date, the date fixed in the
States Reorganisation Act. Therefore,
they also are deprived of these demo-
cratic rights: which - the Travancore-
Cochin State is not enjoying today. But
this territory of Malabar and Kasara-
god has not done anything to merit this
loss of democratic privileges or the
privileges of a popular government.
‘fhey have not done anything.  They
have all along been part of the Madras
State. They have done nothing to justify
the inauguration of the President’s rule
for them. The period may be short.
But the question is an important one
and it has not been considered suffi-
ciently. That is an important point.

It is reported that the hon. Minister,

Mr. Datar gave an assurance in the
other House that the people of  the
State will be associated with  the

administration as much as possible. We
have not been informed as to  what
steps they propose to take to fulfil this
assurance that he is reported fo have
given. The Consultative Committee
which is in existence may be referred
to in this connection. But this Com-
mittee was in existence even when Mr.
Datar gave his reported assurance.
Therefore, T would like to know from
him what steps will be taken. I do
not know whether he made this point
clear in my absence. But I would like
to know whether the Government is
going to take any steps in that direc-
tion, that is to say, in the matter of
associating the people with the adminis-
tration, and if so, what are those steps
that they propase to take?
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Next I want to refer to an ordinary
matted. The hon. the mover of the
Resolution as also the previous speakers
referred to the housing schemes and
the building programmes of the present
regime. ln that connection, I want to
ask one question.

Now, Ernakulam is the seat of the
High Court of Travancore-Cochin and
I am sure that it will be the seat of the
new Kerala State as well, because it will
be more or less the central place of
the new State when it comes into
being. Therefore, the High Court wiil
continue there and when the High
Court continues there as from the
appointed day, a number of lawyers
who have been practising in  the
Madras High Court but hailing from
Malabar and Kasargod will come to
Ernakulam. There will be an influx of
not only these lawyers but also a sub-
stantial number of litigant population.
When this new immigration into Erna-
kulam takes place as from the appoini-
ed day, there will be hardship in regard
to accommodation and all that. I want
to know whether any attention has been
paid to this matter at all. 1 referred
to the notes that have been circulated
to the Members regarding the Adviser’s
regime but I have not been able to
detect any indication about this matter.
This is really an important matter that
deserves some consideration = because
lawyers form part of the judiciary and
they are an integral part of public life
also. The number of the litigant popu-
lation coming to Ernakulam also will
be increased. I want to know, therefore,
whether any arrangement has been
made in this connection, so that there
is no inconvenience to the people
already there in Ernakulam and also to
the people who will be coming there
after the appointed day.

Surt K. S. HEGDE: It will be a
common problem with all the re-orga-
nised States, not a particular problem
for Kerala. It is a problem for all the
States. .

Janas M. MUHAMMAD ISMAITL
SAHEB: Every State must solve its pro-
blem and I want to know whether this
administration by the Adivser has paid

attention to this in advance. Thank
you, Sir.
Sur1 B. N. DATAR: Mr. Deputy

Chairman, a number of questions were
raised by my hon. friend opposite. He
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contended that this was entirely a poli-
tical action and, on that basis, he went
into facts existing before the last Minis-
try was dissolved. I have no desire to
go into the question as to whether a
Ministry could have been formed then
or not though I would point out, inas-
much as he has raised that question,
that when there was a departure of
about six Members from the Congress
Party, then naturally the question had
to be considered. The ~Rajpramukh
tried to find out whether any alterna-
tive arrangements could be made. At
that time, as my hon. friend, Shri
Madhava Menon, pointed out, this
group which was next to the Congress
in the matter of strength could not
form a Government at all and it
expressed its’ absolute inability to form
a Government. So, that fact has to be
borne in mind. Even though the Con-
gress had a larger number, even after
the departure of the six Members, it
felt that it was not in a position to
carry on the Government.  This fact
should be noted. I need not try to
refute here whatever my friend has
said about the Congress, because that is
not my purpose here. We are trying
to discuss the question at the Govern-
ment level and the Government level
would come oanly for the purpose of
seeing as to whether an alternative
popular Government could have been
formed. The Communist group could
not form a Government at all. Secondly,
what this group did was to suggest that
Shri Thanu Pillai should be approached
and Shri Thanu Pillai depended on
the Communists also. Now. the Com-
munists never stated that they were pre-
pared to join Shri Thanu Pillai. That
fact should kindly be noted. Under the
circumstances, even Shri Thanu Pillai
could not muster up sufficient strength
because by that time certain persons on
whose alleged promise he had  relied
had resiled from that assurance. Under
the circumstances, it was not possible to
form an alternative Government and.
therefore, naturally with the greatest
reluctance, Government had to consider

the question of President’s rule.  This
point may kindly be  noted. The
moment we decided this particular

question, then we further do not take
into account the political aspect of
the question. The political aspect
ceases to be when, for example, the
President takes over the administration.
This was the situation. I would not like
to go into the political aspect of the
question at all.
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Certain other questions more or less
of an academic nature were raised by
my friend opposite. He quoted from
Mahatma Gandhi. We accept that
principle but 1 would like to point out
to my hon. friend that under the Con-
stitution, there is no scope for any
undemocratic Government at all. That
is a point which has to be understood
very clearly by my friends. Under
the earlier Act, we had the Section 92
rule according fo which a Governor
who was not responsible to Parliament
or any fegislature, could take over the
Government. I would like to point out
to my hon. friends that they should not
take into account nor even compare
what is now possible under the Con-
stitution with what was being done
under the earlier Government of India
Act. When a Governor or the Gover-
nor-General took over the administra-
tion, then it was surely a further unde-
mocratic act because the Governor him-
self or the Governor-General himself
was not responsible to the people of
India. Under the present Constitution,
what happens is that we have the Presi-
dent’s rule but again under the Con-
stitution, the President is answerable to
Parliament so far as his administration
is concerned and I fail to understand
why my hon. friends opposite should
always say that this is not self-Govern-
ment, that this is undemocratic and
all that. It is an entirely wrong position -
to take and I want to say that though
the Adviser is carrying on, he is res-
ponsible to the Government of India or
the President and we, Sir, are respon-
sible to wou. 'This matter is being
taken up a number of times by the hon.
Members of this House and the other
House. This House is the sovereign
democratic body in India. Under these
circumstances, 1 fail to understand the
propriety, much less the relevance, of
this argument and, therefore, Sir, 1
would not go into the further points so
far as this academic question is con-
cerned. This is raised verv often. Let
us, for all times to come, disabuse our
mind of any notion that the President’s
rule is an undemocratic rule. In fact,
as I stated, when there is President’s
rule, then the Government of India or
the President is responsibie to Parlia-
ment and, therefore, Sir, this argument
should not be brought in and this has
no validity at all.

Then, Sir, T would go on to other
matters which are important. I would
point out tc Shri Madhava Menon that
this namph'et was published because we
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do desire to place before the Houses as
to what is being done. This has not
been published for purposes of parad-
ing what the Adviser has done because,
in the ultimate analysis, the  Adviser
is the servant of Parliament and, there-
fore, whatever we do, so far as the
President’s rule is concerned, we con-
sider it as our obligation to place
before the hon. Members of Parliament
whatever has been done or achieved.
Whatever is done ultimately is done on
behalf of Parliament and, therefore,
there is no desire for parading the
President’s rule at all.  Therefore, 1
would submit that we have placed
before this House whatever has been
done, whatever could not be done and
whatever is proposed to be done.

Therefore, so far as this aspect of the
matter is concerned, I would submit,
Sir, that whatever has been done is in

furtherance of the highest democratic
principle that we have to follow,
namely, that whatever we do should

always be subject to the scrutiny of
Parliament.

Then, Sir, some other questions of
an administrative nature were raised.
One was to the effect that the university
pay scales have not been increased.
Now that is a question, Sir, which is
often raised in this House and was
raised in the other House also, and
hon. Members are naturally entitled to
know what the real position is. Now so
far as this question of the university
teachers’ pay scales is concerned, 1
would point out that here in Travan-
core-Cochin we have z university which
is more or less an official university.
It is not a university like the  other
universities. Now here in this case,
when certain pay scales have been fixed
by the Travancore-Cochin Government,
naturally whenever there are any pay
scales, then those pay scales have 10 be
considered as a whole. Take for example
any other university, which is establish-
ed by a particular statute. Then in
that case what happens? Naturally the
university is an autonomous body and
it is perfectly open to the university to
consider the pay scales and to give such
pay scales to its teaching staff as it
pleases. But here, Sir, in Travancore-
Cochin we have to take into account
this fact that they are Government
servants and therefore, whatever is done
so far as the raising or enhancement of
the pay scales in one department is con-
cerned, that will have naturally, its
repercussions on other departments.
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That is the reason, Sir, why even though
the Government of India or the Univer-
sity Grants Commission, are prepared
to bear the expenses, the additional
expenses so far as the pay scales are
concerned to the extent of 80 per cent.,
still two questions arise. The State Gov-
ernments have to find funds to the
extent of 20 per cent. That is one. And
secondly the State Government also has
to take into account the effect on the
other Government servanis having a
similar pay scale. That is the reason
why we have to consider this question
very carefully. As the House is aware,
Sir, when, for example, there was the
integration of services so far as the
All-India Services were concerned, we
were naturally faced with certain pro-
blems according to which we had
naturally to give the pay scales of the
I. A. S. and I. P. S. officers, but those
who were not taken into the I. A. S.
naturally they remained at the pay
scales which the State Governments
had, and therefore there was considera-
ble disparity, and Travancore-Cochin
State is one of those States where the
disparity is fairly great. Sir, a number

of questions were asked by the hon.
Members as to why we were giving
different scales of pay for the same

kind of work, the same quality of work
that was done by a State Service Col-
lector and an I. A. S. Collector, but as
we have pointed out, it is our desire,
Sir, to see that the scales of pay become
generally uniform, and that is the reason,
Sir, why the present Government, the
Adviser, has been examining the ques-
tion of the salaries of the professors and
also the salaries of officers occupying
similar posts. Take for example the
posts of Secretary or the heads  of
various departments. Now the pay scales
are very low, and if we increase the pay
scales, say, to Rs. 1,200 or Rs. 1,250 or
as the University Grants Commission
would desire us to do, we have to
take into account its repercussions. Only
the other day a committee had been
appointed and the last popular Govern-
ment had taken a decision that  the
highest pay should be about Rs. 1,000.
Now if Rs. 1,000 was to be given to
one of the highest officers under the
Government and if Rs. 1,250 were to
be given to a professor in a university,
specially in an official university, then
the House can imagine what its reac-
tions would be and how there would be
a lot of discontent so far as this ques-
tion is concerned. This is a case where
different pay scales are interlinked. Un-
like others, this university cannot be
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separated from the entire administration
of the State. Therefore, the two ques-
tions have to be understood separately
and only one question cannot be solved,
perhaps to the detriment of the claims
of others. But I would point out
that we are anxious to consider this
question as early as possible and we
are desirous of having a solution that
would be- satisfactory to the claims of
all concerned, that is, so far as the pay
scales of the university teachers are con-
cerned.

Then so far as educated unemploy-
ment is concerned, as I have pointed
out, we are taking a number of steps.
Naturally this is a problem which can-
not be solved overnight. It is to be a
graduated course extending over a
number of years and in addition to
what I have told the House I may point
out here that the Government have
planned six workshops and one of these
would be inaugurated, it is believed, in
the last week of this month by Shri
Nandaji. Then three industrial estates
are also planned and they would be
opened very soon. Then I would also
point out that we are taking certain
steps not only for relieving unemploy-
ment among the educated unemployed
but also others as well because they are
also entitled to some consideration in
this respect.

So, these are the various points, Sir,
on which some reference was made by
some hon. Members. My friend, Shri
Ismail has raised larger questions, Sir,
regarding the reorganisation, regarding
what is going to happen so far as
Malabar is concerned, as to how public
opinion has to be associated with the
administration during the short period
after the formation of the Kerala State
and the introduction of the popular
Government after the general elections
are held. So far as all these questions
are concerned, I should like to counsel
patience Sir, because we have to con-
sider all these questions not separately
but as parts of a joint whole. All these
questions are being considered and |
would point out to the hon. Member
that attempts would be made, Sir, to
avoid all hardships to the different
peisons concerned or the categories of
persons concerned except to the extent
if is unavoidable, and at the proper
time, Sir, it would be clear to the
hon. Members or to the others as to
what the Government propose to do so
far as the association of public opinion
with the administration is concerned.

(RAJYA SABHA]
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That also is only for a short period, Sir,
and naturally at the end ot it the elec-
tions would be held and, as 1 have
stated, a popular Government would
come in, and the moment the popular
Government comes in, we shall be
extremely happy to hand over the reins
of administration to the first popular
Ministry in the new State of Kerala.

Thank you, Sir.

Mr. DEPUTY CHAIRMAN: The
question is:

“That this House approves the
continuance in force of the Pro-
clamation issued by the President
on the 23rd March, 1956, under
article 356  of the Constitution, in
relation to the State of. Travancore-
Cochin and approved by resolutions
passed by the Lok Sabha and the
Rajya Sabha on the 29th March,
1956 and the 24th April, 1956,
respectively.”

The motion was adopted.

THE INDIAN POST OFFICE
(AMENDMENT) BILL, 1956

Tue MINISTER IN THE MINISTRY
oFr COMMUNICATIONS (SHrR1 RAJ
BauADUR) : Sir, I beg to move:

“That the Bill further to amend
the Indian Post Office Act, 1898,
as passed by the Lok Sabha, be
taken into consideration.”

Sir, as the House may be aware, sec-
tion 7 of the Indian Post Office Act,
1898, empowers the Central Govern-
ment to fix the rates of postage and
other sums to be charged in respect of
postal articles sent by the inland post,
by notification in the official Gazette.
The limitation prescribed by the sec-
tion is that such rates shall not cxceed
the rates set forth for each class of
articles in the First Schedule of the
Act. With the passing of the Indian
Coinage (Amendment) Act, 1955,
these rates of postage will stand auto-
matically converted in terms of the
decimal system of coinage with eflect
from 1st April 1957, the date for the
introduction of the new coinage as noti-
fied by the Government in Notification
No. S. R. O. 1119, dated 11th May.
The effect of the new coinage is that
16 annas, 64 pice or 192 pies will





